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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 27, 1996/Phalguna 8, 1917 (Saka)

The Lok Sabha met atEleven of the Clock.
[MER. Seeaker in the Chairl

OBITUARY REFERENCE

[English]

MR._\SPEAKEF! : Hon. Members, | have to inform the House
with profound sorrow of the passing away of one of our former
colleagues namely ShriBraja Kishore Prasad Sinha.

Shii Braja Kishore Prasad Sinha was a member of
Provisional Parliament representing Biharduring 1950-52.

He was also a member of Rajya Sabha during 1852-70.

An advocate by profession, Shri Sinha had participated in
the freedom movement and suffered imprisonment. An active
political and social worker, he had worked hard for reiief and
rehabiitation of the riot affected people of Jehanabad sub-division,
Gaya district, Bihar in 1947 under the aegis of Bihar Peace
Committee formed by Mahatma Gandhi. An able Parla-
mentarian, he was also a member of the Committee on Public
Accounts.

A widely travellad person, Shri Sinha was a member of Indian
delegation to the United Nations in 1965

Shri Braja Kishore Prasad Sinha passed away on 26
January, 1996 at Gaya, Bihar atthe age of 85 years.

We deeply mourn the ;ass of this friend and | am sure the
House will join me in conveying our condolences to the bereaved
families

The House may now stand in silence for a short while as a
mark of respect to the deceased.

11.03 hrs.
(The Members then stood in silence for a short while.)

..... (Interruptions)

SHRI RAM NAIK (Bombay North) : Sir, | have given notice
for suspension of Question Hour. ..... (Interruptions)*

SHRI JASWANT SINGH (Chittorgarh) : Mr. Speaker, Sir, |
wish to add my voice to the submission that has aiready been
submitted to you by my colleague Shri Ram Naik. | wish to submit
to you what our case is and why we are agitating for suspension
of the Question Hour. Ordinarily, Sir, as my leader has repeatedly
said on the floor of the House, and outside, we are notin favour
of suspension of the Question Hour. ... (Interruptions) ..... But,
never the less we are compeiled today to make such a sub-
mission to you. This House is indeed for expression of various
views as is its composition.

SHRI A.CHARLES (Trivandrum) : We should aiso be heard.

SHRI JASWANT SINGH :Yes, | quite agree and | can hardly
fault my good friend Mr. Charles for saying that they should aiso
be heard. Of course they must be heard ..... (Interruptions)

*Not recorded.

SHRIP.C. THOMAS (Muvattupuzha) :Who will recoup the
time we lose in the Session ? ..... {Interruptions)

SHRI JASWANT SINGH : Let me put across to you why is
the House agitated and what is our agitation about. Firstly, Sir,
there is a Motion that is being moved for suspension of the
Question Hour. That Motion is inaccordance with the rules. itis
notthat we are moving the Motion which is outside the four corners
of the rules as specified in the rules of the House itself. Now,
there are various reasons as to why we make such a request
and as to why my eminent friend and colleague making such a
request. It will not take me more than a minute or two to explain
that. Firstly our difficulty is this. The Question Hour is to elicit
response from the Government. I there had been any thing like
a Government that confronts us today ..... {Interruptions)

AN HON.MEMBER : Several Ministers have resigned.

SHRI PAWAN KUMAR BANSAL (Chandigarh) : What is
this ? They should have the brain and eyes to see that the
Governmentis functioning.

SHRI JASWANT SINGH : There are three grounds on which
| am making my submission to you. Firstly, this Government is
suffering from the daily dole of haemorrhage of Ministers. Despite
the fact that the Ministers are leaving wholesale on charges of
corruption, there has not been aword ..... (Interruptions)

SHRI BUTA SINGH (Jalore) : Sir, | am on a point of order.

SHRI RAM KAPSE (Thane) : There is no point of order in
Question Hour..... (Interruptions)

SHRI BUTA SINGH : Sir, my point of order arises from the
motion that has been tabled by Shri Jaswant Singh for the
suspension of the Question Hour ..... (Interruptions) ..... Sir, my
point of order is regarding the motion tabled by the BJP Member,
namely ShriJaswant Singhiji, for suspension of the Question Hour,
who was making his speech. My pointon order is very very limited.
On the motion before the House and in making the request to
you for suspending the Question Hour, the hon. Member Shri
Jaswant Singh shouid confine himself only to the grounds on
which he has framed his motion. It should be purely according to
the rules.

SHRI RAM KAPSE : He is not referring to your role .....
(Interruptions)

SHRIBUTA SINGH : If you wantthe roles, | would give the
roles from one to the other ..... (Interruptions) ..... Sir. | have not
completed my submissions.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT (Agra) : Mr.
Speabker, Sir, Buta Singhiji has tried to threaten._ it is a breach of
privilege. | want to move a privilege Motion against him. He is
trying to supress the voice of the Members by threatening.

(English]

SHRIBUTA SINGH : Sir. my contention is ... (interruptions)
,,,,, my humble submission to you is that you should not allow
Shri Jaswant Singhii to dwell on the issues that are not in the
motion for suspending the Question Hour. Therefore, allthat he
i:as said beyond that motion must be deleted from the proceedings
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of this House. Otherwise, all remarks that he has made, irelevant
and unfounded remarks, would go on record and would be
reported.

Sir, therefore, my submission to you is that only one sentence,
whether the Question Hour should be suspended or not should
be left to you or to the House. For that matter { have made my
submission. | request you that this motion should be ruled out.

SHRI SOMNATH CHATTERJEE (Bolpur) : Sir, there are
very many important issues which we want to discuss on the
floor of the House ..... {Interruptions)

[Translation]
What is this ?
[English}

Do not be over loyal ..... (Interruptions) ..... Sir, as we say
and as we told you also, we want to discuss this. | do not know,
why during the Question Hour they are at liberty to sling mud at
each other ? They deserve it. Both of them deserve it. Therefore,
let them indulge in this. But let the Question Hour go on. We
want that immediately after the Question Hour, the Prime
Minister should come and explain to this House and to the country
as to what is happening.

Sir, allegations are made that a Member has admitted receipt
of money. Hawala issue is there. Nothing has come from the
Prime Minister in this regard. immediately after the Question Hour,
the Prime Minister should come. Let the Question Hour be taken

up.
[Translation]

SHR! RAMASHRAY PRASAD SINGH (Jahanabad) : Mr.
Speaker, Sir, | am on a point of order.

MR. SPEAKER : Le me first solve his question regarding
the pointof order.

[English}

ShriButa Singhji has raised a very valid point and | uphold
it. Shri Jaswant Singhii will stick to the statementwhich will go to
show me as to why the Question Hour should be suspended.

SHRI JASWANT SINGH : That is precisely what | was
trying 1~ do, Sir, until my good friend Sardar Buta Singhji
intervened. He made certain threats; | wilt not take them seriousty
..... (Interruptions) .....| am very glad to hear that, Sir, indeed tdo

notbelieve that he meant any of the threats seriously either.

The point that | am making is almost the same as the one
my good friend hon. Somnathji has made. After this daily
haemorrhage of Minister from ministerial ranks and on account
of what is contained in this - let me read it out, Sir :

“the reported subversion of democracy by payment of sums
of moneys to Members of Parliament...”

..... (Interruptions) ..... That is what is contained in the
statement. Sir, the only difference between what Shri Somnathiji
has said and what we are saying is that while he is saying that
the hon. the Prime Minister should come immediately after the

Question Hour, we are saying that the hon. the Prime Minister
must come now. He must come. There has not been one
statement from the Prime Minister, not one explanation from the
Governments. Ministers have left. Charges have been made
against the Prime Minster. All that we are asking for is the
suspension of the Question Hour and for the Prime Minister to
come here now and explain to the House what is happening to
his Governmerrt, explain to the House what he has to say in
respect of the charges made against him by sitting Members of
Parliament. That is all we are asking for, Sir, and | do not know
why the Treasury Benches are so agitated about our eliciting
truth. Allthat we want s that your leader should come and explain
the demise of your party; we want your leader to come and teli
us here what is happening to your party; and we want your leader
to come and explain on account of his conduct what istoday the
state of Parliament.

That is why we want suspension of the Question Hour.
That is all our request. That is why we want that the Prime
Minister must come here now and explain what is happening to
his Government, why have so many Ministers left, and what has
he to say about the charges made by a sitting Member of
Parliament.

SHRI RAM KAPSE (Thane) : | have given a notice of
censure motion against the Prime Minister, and against the
Minister Mr. Satish Sharma and | wanted to move it.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT : Mr, Speaker, Sir, |
have sent a notice to you for moving the Privilege Motion .....
(Interruptions)*

[English]
MR.SPEAKER : This is not going on record.
[Translation]

SHRI RAMASHRAY PRASAD SINGH : Mr. Speaker, Sir,
my point of order is that there is no use of raising such issues in
this House. Everybody knows the outcome of raising the issue
of telecom scandal in the last session. Now the picture has
become clear. Except Left Front, all the political parties are
involved in ‘hawala’ case. Mr. Speaker, Sir, please call upon the
public to get rid of hawala, only then our country can make
progress.

[English]
MR.SPEAKER :This is not a point of order. Please sit down.
[Translation]

SHRI GEORGE FERNADES (Muzaffarpur) : Mr. Speaker,
Sir, the treasury benches have also given a suggestionthatsome
rules should be framed and the House should be run in
accordance with those rules. There cannot be a dispute over
it..... (Interruptions)

Mr. Speaker, Sir, in the last Session, we had come here in
the middle of the Session on such an issue not only the Question

Hour but the entire proceedings of the House were suspended.

*Not recorded.
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Therefore, today nobody should say that such an issue has been
raised here for the firsttime. There are moments when decisions
are required to be taken by deviating from the rules. It is the
question of the dignity of the House. | am giving the same reason
which | had put before them...... (Interruptions)

(Englishj
MR. SPEAKER : | will allow you afterwards.
[Translation]

SHRI GEORGE FERNANDES . It iz a question of the
dignity of the House. That is why | am saying that Question Hour
should be suspended. In this context, | would like to say that
there is no justification in raising issues here and getting reply
thereto, when the dignity of the House is challenged. All these
things make a mockery of this institution.

Today all the newspapers have published the allegations
levelled by a judge against this House. We request you to
adjourn the House on this judgement. | have a copy of this
judgement with me. All sorts of allegations have been levelled
against this House. You are the custodian of the rights of this
House ..... (Interruptions)

[English]

MR. SPEAKER ; Piease, Fernandesji, well, | can really
understand the feelings of the Member and the intention is not
shut out:; it has to be discussed but each one of us - all the
wings of the Government — have to be judicious and we would
like to be judicious. Please let me have a look at the Order first.

SHRI GEORGE FERNANDES : | will read out the Order. |
have the Order ..... (Interruptions)

MR. SPEAKER : Please, let me see it.

SHRI CHANDRA SHEKHAR (Ballia) : Mr. Speaker. Sir.
what is to be judicious about it..... (Interruptions) ..... This
judgement was broadcast not in our Doordarshan but in all the
networks of the television. It is published in all the papers. .....
(Interruptions) ..... Mr. Speaker, here me, one minute. If Judge
makes such a remarks and if the remarks are right. the Parliament
has no moral right to discuss anything and according to the
judgement of the Judge, this Parliament is the Parliamentof the
people, who are totally corrupt ... (Interruptions)..... Ifthis is the
situation, Mr. Speaker. you as a custodian of this House. should
have approached the Chief Justice of India before convening this
House. This House should be adjourned till we get expianation
or clarification from the highest judiciary ..... (Interruptions) . .
This cannotbe taken so lightly. ... (Interruptions)

[Translation]

SHRI GEORGE FERNANDES : Perhaps you have not
seen the judgement. | am reading it for you.

[English]

“In ancient India, Kings and emperors thought ita privilege
to sit at feet of a man of learning. In today's India, MPs and
ministers think it is a privilege to sit at the feet of underworld dons
and base businessmen, to receive secret donations from them
and to gettheir blessings”

| have neverdone this in my life.
MR.SPEAKER 5No, Please listen.

..... (Interruptions)
SHRI GEORGE FERNANDES :Then he says :

“In the past, most of the time of the nation’s most prestigious
institutions —the Lok Sabha and the Rajya Sabha has been
wasted atthe huge cost of national exchequer by causing
walkouts and by causing lotof pandemonium creating scenes
and halla gulla...”

MR.SPEAKER : No, please Mr. Fernandes.
.....{Interruptions)

MR. SPEAKER : Mr. Fernandes, this statement of yours
will have more weight, let me have a look atit, please.

..... (Interruptions)
[Translation]

SHRI DAU DAYAL JOSHI (Kota) : It has been published
in allthe newspapers.

[English]
MR. SPEAKER : It will have more weight ...
T (Interruptions)

SHRI SOMNATH CHATTERJEE : He has no authority to
say this. He has gone beyond his authority ..... (Interruptions)

[Translation]

SHRIGEORGE FERNANDES : Mr. Speaker we have been
designated. ..... (Interruptions)

[English}

SHR!I SOMNATH CHATTERJEE : This is most objectionable
and we condemn this allegation. ..... (Interruptions)

SHRICHANDRA SHEKHAR :Mr. Speaker, Sir, enough is
enough. For the last few days, it has been happening everyday
inthe Press. But this Judgement or this verdict of an hon. Justice
- his name | do not know —does make this Parliament a ridiculous
institution and it you tolerate it ... (Interruptions) ... Please hear
me first.

Mr. Speaker, Sir, before coming to this House you shouid
have discussed this matter with the hon. Prime Minister who is
absent here. If he has no concern for himself, he should have
some honour for this parliamentary institution ..... (Interruptions)
..... | am hurt to know that the Office of the Speaker did not
approach the Chief Justice about the explanation of the behaviour
of this particular Judge before convening this House.

What is the purpose of a discussing alithese things ? Unless
and until those remarks are withdrawn, there is no purpose in
discussing anything in this House.

[Translation]

SHRISURYA NARAYAN YADAV (Saharasa) : Mr. Speaker,
Sir, | agree with Shri Chandra Shekhar on this point. What s the
role of this House ? ... (Interruptions)
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{English]

SHRI SRIKANTA JENA (Cuttack) : We have already
expressed our sentiments in the meeting of the Business Advisory
Committee and the entire House is unanimous on this issue. Sir,
unless you take up this issue nothing can be done aboutit. This

is the prestige of this august body. Therefore, we condemn
whatever remarks have been made about this august Parliament.

~ So, before we proceed about anything. iet us first resolve
this important issue about the remarks made by a Judge about
the whole Parliament. This is most unfortunate and this cannot
be tolerated ..... (Interruptions). :

SHRI SOMNATH CHATTERJEE : if there is some
allegation, he cannot pass judgement on everybody .....
(Interruptions).

SHRI SRIKANTA JENA : Afterthese kinds of remarks. | do
not know what is going to happen in this country. Let there be
any remakrs about any blacksheep in this Hosue or outside the
House, we have no objection. But the remarks that the entire
House is blacksheep cannot be tolerated and this House has to
condemn this ..... (Interruptions)

MR. SPEAKER : No, please. This is not going on record.
..... (Interruptions)
[Translation]

SHRI ATAL BiHARI VAJPAYEE (Lucknow) : Mr. Speaker.
Sir, we wish that the Question Hour should be suspended to
debate the situation which has arisen in the wake of this
judgement. | feel that it is better to adjourn the House than
continuing the debate. All leaders including the hon. Prime
Minister should be called to discuss the present sttuation. Such a
step will be welcomed by all.

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) .
We agres, Sir. .

[Translation]

‘SHRI ATAL BIHARI VAJPAYEE :Whatis happeningin this
country ? If it is alleged that the Government bribed an M.P.to
save itself ..... (Interruptions) .....what will be the reaction thereto?

Mr. Speaker, Sir, | do not want to go into this controversy
but the silence of the Government over the attitude of the Count
towards legislature is not good. | had drawn the attention of the
Government to this issue, earlier also but nc measures were
taken in this regard.

Today, Parliament is notdischarging its functions. Executive
is also not functioning and the whole work is being taken up by
the Courts. The judgement in question has crossed all limits. We
respect the courts but at the same time the courts shotid also
respect the Parliament.

Mr. Speaker, Sir, 1 request you to adjourn the House. A
meeting of the leaders of all political parties including the hon.
Prime Minister should be called to discuss this issue separtely.

[English]

MR.SPEAKER .1 am also a Member of this House. | can
really understand the feelings of the Members here. We all
understand the delicacy involved in it and whatever canbe done,
can be done according to the Constitution in a proper manner. |
think it should be done, will be done. But we have to find out all of
these things.1 am allowing you to express.

...... (Interruptions)

SHRI CHANDRA SHEKHAR : Parliament cannot sit idle.
..... {Interruptions)

MR. SPEAKER : That is right. Chandra Shekharji has
expressed his views; Vajapyeesji has expressed his views, George
Fernandesji and other Member have also expressed and they
are all responsible Members and their feelings will be respected
and allthose things will be taken into account by the House. Now
may | very humbly tell you that | share our agony, | share your
feelings and yet allow me to apply my mind to this issue and
proceed properly because if we have to face the difficuities, the
clashes between executive-judiciary, executive-legislature,
legislature-executive.

.... (Interruptions)
[Translation]

MR. SPEAKER : if we deal with it properly. we can find a
solution.

(Interruptions)

SHRI CHANDRA SHEKHAR : Mr. Speaker, Sir, when the
House is notbeing allowed to run it business then what will you
take properly ?

Mr. Speaker, Sir, | am in Parliament for the last 34 years but
| have never staged a walk-out. But if Parliament is run even
after this remark, | willbe compelledtodo so...... (Interruptions)

[English] )
MR. SPEAKER : | will tell you. We will respect his views.

SHRICHANDRA SHEKHAR :1 have taken this matter very
seriously. Yet | have every respect for a judge but he has no right
to pass such remarks. If such remarks are passed and these
Members from the Treasury Benches say that someone has made
a mistake..... (Interruptions)

THE MINISTER OF CIVIL AVIATION AND TOURSM AND
THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRi
GHULAM NABI! AZAD) : | was just mentioning what hon.
Member, Shri Chandra Shekharji has said that as the ruling party
is concerned we are not associating ourselves with this issue. |
would like to make it clear that in upholding the dignity, honour
and respect of this House, we are unanimous.

l also agree with Vajpayeeji that we should sittogether and
fird a solution as to how this can be done.

5HRI RAM VILAS PASWAN (Rosera) : What did you do
regarding Justice V. Ramaswami's case ? ..... (Interruptions)

[Translation]
SHRITARIT BARANTOPDAR (Barrackpore) : in this case.
the Supreme Court has crossed the limit .. (Interruptions).
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[English]
We cannot make a blanket commitment..... (Interruptions)

KUMARI MAMATA BANERJEE ( Calcutta South) :What is
this ? Everybody is taking..... {Interruptions)

[Transiation]

SHR! RABI RAY (Kendrapada) : Mr. Speaker, Sir, the issue
raised by Shri Chandra Shekhar, Shri George Fernandes and
leader of the oposition relates to the dignity and honour of the
entire House. Sir, you are well aware of the Convention
followed in the House. Whenever the Speaker receives a notice
from Judiciary and if he thinks that Judiciary has no right to issue
such notice, then he refers it to the Ministry of Law. The people
from non-Judiciary circles often pass such remarks. But the
observation of the Court received today in regard to both the
Houses of Parliament abaut which Shri Chandra Shekhar has
expressed his serious concern, gives an impression as it
knowingly or unknowingly the Constitutional linkage or bond
between Judiciary. Execuiive the Legislature is in danger of
coming to an end. ShriChandra Shekhar has rightly stated that
how can we discharge our duties towards the Country and the
Constitution while sitting here when the message has gone down
to the public that such type of people are sitting in Parliament.
We are sitting in Partiament and whean it comes to corruption.

[English]
we have to come to grips with the situation
[Translation]

The entire Parliament s concerned about that. Keeping in
view the situation the leader of the House should have raised
this issue. | am not naming the Prime Minister. | feel distressed
that the leader of the House is not present here. | am speaking
on behalf of the entire House that we have not made up our
mind to discharge our duty while sitting in the Parliament. | feel
happy to know that Parliamentary Affairs Minister also holds
similar opinion in this regard. Sir, please discuss this issue with
the hon. Prime Minister and leaders of various Parties in your
chamber and then take a decision in this regard and adjourn the
House tilithen ... (Interruptions)

{Englishj
SHRI ARJUN SINGH (Satna) : Sir, | would like to say
something..... (Interruptions) ..... | am very grateful to you for

giving me the time to say what | feel that | should be saying at this
moment.

We are all Members of a sovereign Pariiament enjoined with
duties, duties which are defined ~ and clearly defined - in the
Constitution of this country, the conventions of this Parliament
and the rules of this Parliament.

It is how we approac!- this duty. Sir, which to my mind is
going to be the crux of the matter and that also allows posterity
to judge us because as we go along in our daily lives, many things
happen. One may not be able to cope up with everything but
fustory will judge us and when we talk of the privilege. the
prestige, the honour of this Parliament, itcannot be discussed in
piecemeal. It is a collective thing, which has to be taken

collectively and defined collectively. In entirely associate myself
with the feelings expressed in this House that there cannot be
any wholesale condemnation or disparaging remarks against
Parliament itsell. It is absolutely uncalled for. At the sametime, it
is also very cofrect and very important that the conduct of none
of us is such which brings odium to Parliament, brings Parkament
into contempt, and Parliament cannotbe an idle spectator to that
also. These two things will have to be taken together. You cannot
biturcate them.

As the hon. former Speaker, Shri Rabi Ray has said, fwould
like to conclude that this is a matter which should be the first and
foremost concern of the Leader of this House. After all,
leadership is not an empty shell which you can always make use
of when it is desirable for you and then do not live up to the
responsibilities that the leadership entails. | have heard of
‘absentee landlordism’; | have never heard of absentee leadership.
I this is what is now in store for this country then, I think, tis time
thatwe think about t. | leave this matter entirely to your discretion.

[Translation]

SHRI JASWANT SINGH (Chittorgarh) : Mr. Speaker, Sir, |
would like to express my views in brief. You had invited us before
the House assembled and we had a discussion on the remark
passed by the Judge. While expressing your views, you had said
that it would be batter not to discuss it at the moment. | agree
with that.

MR.SPEAKER : A complete picture will emerge if you also
state what Shri Jena had said.

SHR! RAM VILAS PASWAN : Let the order come.

SHR! JASWANT SINGH : | would like to state two-three
points. | agree that today, the need of the hour is to use restraint.
if one wing of our Democracy loses its restraint, it is not necessary
that another wing should also do the same. | agree with what the
hon. Shri Chandra Shekhar, Shri Rabi Ray and Shri Atal Bihari
Vajpayee have stated. We had demanded the suspension of
quaestion hour with the sole purpose that the leader of the House
should give his cilarification in the House itself.
Today, we cannot take exception to the remark passed by a judge.
He has been compelled to pass such remark only because the
leader of the House is not discharging his duties properly. .....
(Interruptions)

SHRI BHOGENDRA JHA (Madhubani) : Mr. Speakaer, Sir,
| have no intention to take the time of question hour. The issues
in respect of which the notices of questions were given and put
to ballot should be resolved. However | also want to express my
views on this matter. If a person belonging to the Judiciary, a
judge or Justice passes any remark on the House or attacks the
Legislature which have a large number of persons as its members
who have led a life of poverty, indigence, sacrifice and rendered
unparalleled service to the Nation has made an onslaughton us
then we will have to ponder over it separately across the table.
But, if the judiciary, which has helped us, is attacked in retaliation
..... * We did not let the House run for 12 days. | have been
continuously urging you and have been repeatedly giving
notices to hold discussion on the Hawala case. The judiciary has
helped us. it is the uniqueness of our Constitution that the power
is not centralised. Thatis why the voices were raised from here
also and the Hawala tainted people had to ..... *... and therefore,

* Expunged as ordered by the Chair.
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they have been giving vent to their resentment by resorting to
attacking others. The tainted persons are on both the sides. Mr.
Speaker Sir, ..... (Interruptions) ....., please have patience. This
issue is more serious than the issue of corruption as itinvolves
the security of the nation. Our *..... own people used to give
protection to the agents of Pakistani secret service are engaged
in disrruptive activities. Our .... * who had given protection to the
associates of Dawood Ibrahim are in jail. Is it a trivial thing ?
Should not we feel ashamed of the fact that there are such people
in the House..... (Interruptions)

MR. SPEAKER : No, no, see, it only creates problem. You
have arrived at a conclusion.

'SHRIBHOGENDRA JHA :We should rise above all these
things. This much is my submission.

SHRI CHANDRA SHEKHAR : | do not think it proper that
the hon. Members, against whom the charges have been levelled
should be called guiity.

[English]

MR. SPEAKER : | am removing it from the record. We
cannot come to any conclusion as to their guilt or innocence.

[Translation]

SHRICHANDRA SHEKHAR : if charges have been levelled
against someone, it does not mean that he is guilty. You may
have made sacrifices but there are others also who have made
sacrifices..... (Interruptions) -

MR. SPEAKER : Therefore, there should be order in the
House.

(Interruptions)

SHRI BUTA SINGH : Mr. Speaker Sir, after a long historical
freedom struggle our country has emerged as a self reliantand
sovereign republic nation in the world. Our countrymen with their
own will have gathered the power and sovereignty through their
elected representatives in both the Houses of Parliament. The
Parliament enjoys the sovereignty and exercises it under the
Constitutional provisions. Both these things have been maligned
very badly, as Shri George Fernandes, ShriChandra Shekhariji
and hon. Rabi Rayiji has said just now. Under these circum-
stances the biggest historical responsibility is yours. You are the
custodian of the House. Therefore, you have to safeguard not
only a particular M.P. and a particular party but the dignity and
sovereignty of the entire House. The surpremacy which this
House enjoys under the constitution is not enjoyed by any other
body, not even by the judiciary. Today there is a challenge before
it. Alithe leaders including Shri Chandra Shekhar ji have given
very good suggestions. Therefore, my submission to you isthata
meeting of all the parties should be convened. Some way out
should be found to uphold the dignity, sovereignty and the
supremacy of the House.

[English]
Constitution which has been established by- I_aw,

* Expunged as ordered by the Chair.

[Translation]

the discussion should be held on it, the way you like. This House
will unanimously support your dicision and its each and every
member willfollow your directives. Our hon. Ministeras welias |
also think that it should not be stretched long. We leave it
upto you. Please decide as to how the dignity and sovereignty
of the House should be protected. The hon. Members of the
House are with you. it is not the duty of the Government, it is
your duty. BN

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
what is the reason behind the extraordinary situation prevailing
today. The main reason for this is that the leader of the House
*..... (Interruptions)

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (DEPARTMENT OF DEFENCE RESEARCH AND
DEVELOPMENT) AND MINSTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI MALLIK-
ARJUN) : Sir, what is it that he is saying ? It should be taken out
trom the record..... (Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, it is not correct. It
should be removed..... (Interruptions)

DR. KARTIKESWAR PATRA (Balasore) : Sir, | objectto it.
.....(Interruptions)

MR. SPEAKER : ltis going out of the record.
..... (Interruptions)

MR. SPEAKER : Please take your seat. Anything
objectionable in the proceedings will go out of the record. But
please do not say the words which can exactly be quoted by
others against each other.

..... (Interruptions)
SHRI INDRAJIT GUPTA (Midnapore) : Sir, | wish to make
a submission..... (Interruptions) ...... Sir, you have made an

observation and | humbly agree with it. But, you will kindly
enlighten us as to what purpose you feel is being served by
allowing this to continue..... (Interruptions) .....You yourself have
said that we should be discreet and there should be no remarks
against each other...... (Interruptions) ..... But there is free for all
going on here.This side is talking against that side and that side
is talking against this side...... (Interruptions) ..... Sir, one proposal
or suggestion has been made by many Members and that
proposal, | think..... {interruptions).

MR. SPEAKER : Now, it is necessary for us to respect
ourselves aiso. If we allege things, if we use the language against
each other which is not palatable to us, others are likely to pick
up the same words and use them against each other. Thatis not
good. Please therefore, the Members will be careful in using the
language. '

.....(Interruptions)

* Not recorded.
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" SHRIINDRAJIT GUPTA : Therefore, | humbly request you
notto carry on the House. What purpose is being served ? Kindly
tell me.

MR. SPEAKER : The purpose is that all sides are being
projected.

.....(Interruptions)
MR. SPEAKER : Le him complete.

SHRI INDRAJIT GUPTA : The proposal has been made.
Everybody has agreed to this proposal..... (Interruptions)

MR. SPEAKER : | agree with you, but let him complete
please.

..... (Interruptions)

SHR! INDRAJIT GUPTA : The Leader of the House must
be present, otherwise no purpose is served..... (Interruptions)

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker. Sir,
today such a situation has cropped up that-.... (Interruptions)

[English}

MR. SPEAKER : Piease do not expose yourself by using
the language.

(Interruptions)
[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir,
on accountof the court's remark, crisis of trust has cropped up
between the people's representatives and the people. The House
should ponder over this issue of corruption seriously to solve the
problem of distrust. The way ithas come up, has definitely misled
the people. This House should help in removing this distrust from
their hearts since the House is the surpreme institution. Mr.
Speaker, Sir, we want you to take some action. A commission
should be set up to enquire into the involvement or otherwise of
the leader of the House in corruption and a decision should be
taken to remove the distrust from the minds of the people. A
commission should be set up to publicaly enquire into the assets
of the members of all the four pillars of the democracy including
judiciary, executive, Parliament and bureaucrats to find out as to
how many people are corrupt among them and report of the
enquiry should be laid on the Table of the House.

[English]

MR.SPEAKER 'You will have an oppcrtunity to discuss alt
those things.

(Interruptions)
MR. SPEAKER : Please take your seat.
(Interruptions)

MR. SPEAKER : Please understand if you do not help
yourself, nobody can help you.

[Translation]

SHRI RAJVEER SINGH (Aonla) : Mr. Speaker, Sir, just
now our hon. colleague Yadav ji was raising an issue here.

He.... on the leader ...* you are to decide whether it is
parliamentary or unparliamentary. But the hon. Minister has asked
the hon.Member to remain within ... * | would like to know through
you..... (interruptions)

[English]

MR. SPEAKER : If it has gone out of record, that will also
go out of record.

.....(Interruptions)

SHRISOMNATH CHATTERJEE : Mr Speaker, Sir. all sides
of the House are deeply concerned because of certains
observations which have been made by the judge. Our
Constitution makers have consciously framed our Constitution
and provided for different constitutional agencies which can
function only in cooperation and not in confrontation. The matter
which had been brought before the court on application by a
Member of this House who has not yet been found guilty but is
accused. He wanted to come here to attend this House. The
judge was at a liberty to dismiss it rightly or wrongly, but he went
beyond his ways..... (Interruptions) .....1 am not making any
comment on him. But he definitely went out of his jurisdiction
there to make a blanket criticism against each and every Member
of Parliament and the Parliament as an institution.

12.00 hrs.

Therefore, we feel disturbed and | repudiate whatever he
has said. There may be, as has been said, a blacksheep. In every
community, in every fraternity there is a blacksheep. But nobody
can condemn the Parliament as an institution and all the Members
of Parliament. | agree, Sir, that our response has to be a dignified
one.

MR. SPEAKER : Thank you.

SHR! SOMNATH CHATTERJEE : Therefore, we want to
say that this Parliament is not accepting that condemnation. We
are repudiating what he has said. He has gone beyond his
jurisdiction and the Judiciary can maintain its decorum if they
respect the Parliament as an institution. it is his bounden duty to
also respect he Parliament as an institution. We should chalk out
a method and find out as to how to respond in a dignified manner.

So. | accept the proposal which has been made. But let it
notgo outside in this country thatthis Parliament has accepted
whatever he has said. We do not agree with that and we condemn
this outburst of fulmination against the Parliament as an institution
and the Members of Parliament. We must make it absolutely clear.

MR. SPEAKER : | think all sides of the House ...

KUMARI MAMATA BANERJEE : Sir, please allow us also
to say something.

MR.SPEAKER :Mamataji, allow me to conduct please.

All sides of the House want that we should withdraw to the
chamber and discuss this matter.

Now, the House stands adjourned to meet at2.30 p.m.

* Expunged as ordered by the Chair.
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WRITTEN ANSWERS TO QUESTIONS
[Translation]
Sugar import Contract

*1. SHRI RAMASHRAY PRASAD SINGH :
SHRIMATI SHEELA GAUTAM :

Will the Minister of FOOD be pleased to state :

(a) thelogic behind import as well as export of sugar during
1994 and 1995;

{b) the losscaused to the country as a result thereof;

(c) whether Government propose to scrap the import
contract in view of the loss:

(d) whether accountability for this loss has also been fixed;
and

(e) it so, thedetails thereof and if not, the reasons therefor?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) to
(e) . In the financial year, 1994-95 and upto June, 1995, 9.77
lakh tonnes of sugar was imported. This became necessary to
meet the shortfall in the 1993-94 sugar production season and
the consequent less availability of supply under the Public
Distribution System. When it bacame near certain that the
domestic production was going to be very good, action was
initiated to cancel the import of effect resale of a large quantity of
imported sugar. itdid, however, result in the subsidisation of the
difierential between the cost of import and distribution on the
one hand and price realisation through Public Distribution System
(PDS) on the other hand. In view of the above, the question of
fixation of responsibility for loss does not arise.

In view of comfortable position of sugar production in the
country in 1994-95 season, Government notified a quantity of
5.19 lakh tonnes for export through indian Sugar and General
industry Export Import Corporation Limited (ISGIEIC). a notified
export agency. The export of sugar during the financial year 1995-
96, according to ISGIEIC was about 2.68 lakh tonnes (upto
January, 1996). Further a quantity of 1.5 lakh tonnes has also
now been notified for export out of 1995-96 season.

[English]
Malaria Control

*2. SHRI GEORGE FERNANDES :
SHRI B.L. SHARMA PREM :

Wilt the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) wheather incidence of malaria has increased in the
country ard has acquired epidemic proportior: in the entire south
Bihar claiming 10,000 lives this year.

(b) if so, whether last year also four diseases — malaria,
Kala-azaar, Jaundice and Diarrhoea had acquired epidemic
proportion in this area killing over 20, 000 people;
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(c) whether the concerned Government had not taken
adequate measures to combat these diseases ;

(d) whether the whole of the Central fund given to Bihar
had to be returned;

(e) if not,whetherthe Bihar Government had failed to utilise
it properly; and

(f) if so, the details thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI! AR.
ANTULAY):(a)and (b). According to figures available with the
National Malaria Eradication Programme authorities, there were
34 deaths due to malaria in 1995.As far as Kala-azar is concerned
there was adecline inthe number of cases and deaths. In respect
of Jaundice and Diarrhoea, Bihar Government have indicated
that there was not such epidemic.

(c) There Central Government had advised Bihar
Government to strengthen the surveillance machinery, adhere
to the prescribed spray schedule and fill up the vacant
posts. Bihar Government have now reported that they had
undertaken two rounds of spray and provided chemotheraputic
treatment.

(d)to (f) . No, Sir. Central assistance under National Malaria
Eradication Programme and Kala-azar Control Programme is
normally given in kind (insecticides slarvicides and drugs).
During the year 1995-96, a portion of the DDT couid not be fully
utilized by the State Government.

[Translation]
industrial Poliution

*3. SHRI VILASRAO NAGNATHRAO GUNDEWAR :
Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) the names of the major industries in Maharashtra which
are causing pollution in the big rivers;

(b) whetherthe Government have received complaints in
this regard;

(c) it so, the details thereof;

(d) theaction being taken by the Government against these
industries and the result thereof;

(e) whetherthe Government have provided any financial
assistance to the industries causing poliution in order to get rid of
pollution during the last two years; and

(f) it so, the details thereot ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a)to (c) . As perthe information provided by the Maharashtra
Pollution Control Board on 22 February, 1996, there were nine
units which did not comply with the prescribed standards and
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discharged their effluents into major rivers. These units include
the following :-
1. M/s.Simplex Paper Mills, Gondia, Dist. Bhandara.
2. M/s. Ballarpur Industries Ltd.. Ballarpur, Dist.
Chandrapur.
M/s. Nath Pulp & Paper Mills, Aurangabad.
M/s. Aurangabad Paper Mills, Aurangabad.
M/s. Kopran Chemicals, Raigad.
M/s. Shree Hari Chemicals, Exports Ltd., MIDC, Dist.
Raigad.
M/s. Crest Chemicals, MIDC, Mahad, Dist. Raigad.
M/s. ATV Products (1) Ltd.. Dist. Raigad.

9. M/s. Engymes Pharmaceuticals & Industrial
Chemicals Ltd., Dist. Raigad. .

(d) The industries were directed by the Maharashtra
Pollution Control Board to augment their treatment facilities to
comply with the prescribed standards. To ensure compliance,
bank guarantees have been obtained from the defaulting units.
Of the nine units, six have installed the requisite treatment
faciiities.

(e) and (f) . Central Government Provides financial
assistance to small scale industrias to set up common effluent
treatment plant (CETP) under the World Bank aided Industrial
Poliution Control Project. An amount of Rs 138 lakhs has so far
been disbursed for setting CETPs in Maharashtra.

Under this World Bank aided project, the Industrial
Development Bank of India and Industrial Credit & investment
Corporation of India have provided loans at a concessional rate
of interest to a large number of industries in Maharashtra to install
poliution control facilities.

[English]

onaw

® N

Sandalwood and Red Sanders

‘4 PROF.UMMAREDDY VENKATESWARLU :Willthe
Minister of ENVIRONMENT AND FORESTS be pleased to
state : .

(a) whetherthe Government have planned to encourage
plantation of valuable trees like sandalwood and red sanders;

(b) if so, the details thereof;

(c) the states which have conditionally considered to
encourage such plantations;

(d) whether any survey has been conducted by the
Government in this regard;

(e) i so, the findings thereof: and

(f} the steps taken by the Government to popularise
interest in plantation of the valuable trees ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) and (b) . Yes, Sir. The States of Kerala, Karnataka, Andhra
Pradesh and Tamil Nadu are encouraging the cultivation of
valuable trees like sandal wood. Andhra Pradesh and Tamil Nadu
are also encouraging cultivation of Red Sanders.
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{c) No specific conditions have been imposed by States
for encouraging such plantations.

(d) and (e) . Kerala has conducted a survey in the reserved
forest area to determine suitability of raising valuable species like
Sandalwood in forest areas.

{f) The various steps taken by the State government to
popularise interest in plantations of valuable trees are :

(i) Seedlings of these species are made available to the
farmers/individuals for plantation through extension
programmes.

(i) Inthe State of Karnataka, Kerala and Tamil Nadu the
Sandalwood growing in private areas is extracted by
the Government and a share of the sale proceeds is
paid to the owners. In addition Tamil Nadu is paying
cash incentive to the tribal population for raising
Sandalwood in their Patta land.

(i) Research programmes are being undertaken to
standardise new and better techniques for propogation
of valuable tree species including Sandalwood and
Red Sanders. :

Pooyamkutty Hydro Electric Power Project

*5. SHRIMATI SUSEELA GOPALAN :
SHRI A. CHARLES :

Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

{a) whether clearance has been accorded to the Pooya-
mkutty Hydro Electric Power Projectin Kerala;

(b) if so.whenitwas accorded:
(c) if not. the reasons therefor: and

(d) the likely time by which the clearance to the project is
likely to be accorded ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) to (c) . Environmental clearance to the Pooyamkutty Hydro
Electric Power Project in Kerala was accorded by the Government
of India in June, 1985. However, the proposal of the State
Government for diversion of forest land under the Forest
(Conservation) Act, 1980 was rejected on merits in January, 1991
due to the likely adverse ecological impact of the project.

(d) The State Government has represented for a
re-examination of the earlier decision under the Forest
(Conservation) Act, 1980. The representation is under
consideration.

Recruitment and Assessment Scheme

*6. SHRIMANJAY LAL :
SHRI SUKDEO PASWAN :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :
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(a) whether during 1986 the apex decision making
Government body of Indian Council of Medical Research had
approved recruitment and assessment scheme for both the
scientific and technical staff; -

(b} if so,the details thereof ;

(c) whetheronly scientific staff are being given the above
chance meant for selection and promotion;

(d) ifso, the reasons therefor;

(e) whether the Government have identified the officials
responsible for this discrimination; and

(f) thesteps takento implementthe decision of Governing
Body of ICMR ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A. R.
ANTULAY): (a)to (f) . The Governing Body of indian Council of
Medical Research. on the recommendation of the Reviewing
Committee appointed by it, approved in 1988 an Integrated
Recruitment and Assessment Scheme for the technical and
scientific staff of the Council on the lines existing in the Council
of Scientific and Industrial Research. While a five yearly
assessment scheme for the scientific officials was implemented
with effect from 1st January, 1986, similar scheme forthe technical
staff could notbe accepted due to the administrative and financial
reasons. However, ithas now been decided to consider a revised
scheme modelled after the scheme approved for the Defence
Research and Development Organisation.

Medicinal Plants

*7. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI :

DR. LAXMINARYAN PANDEYA :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleasedto state :

(a) whether any studies have been conducted on various
plant materials used in Indian traditional medicines with a view to
identify immunomodulatory compounds having prophylactic or
therapeutic effects:

(b) if so.the resultthereof

(c) whetherthe various Ayurvedic plant-substances which
stimulate the immune system against diseases have been
integrated in the modern system of medicines: and

(d) if so,the details thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A R
ANTULAY) : (a)and (b) . Scientific studies have been conducted
on some plant materials used in the Indian traditional medicine in
the area of immunology. Studies on some plant materials show
that possibilities of advance exist in the prevention and treatment
of disorders involving the immune system like rheumatoid arthritis,
uicerative colitis, bronchial asthma etc.

(c) and (d) . Research is still in progress and clearance for
integrating any new drug into the modern medicine system could
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be done only after their efficacy is established through clinical
trials.

Prevention of Adulteration

*8. SHRITARA SINGH :
SHRI RATILAL VARMA :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whetherthere is needto amend the existing Prevention
of Food Adulteration Act, 1954 after the entry of
multinational companies in the field of food processing industry
inthe country;

{(b) if so, whether the Government have constituted any
task force to review the present status in this regard;

(c) the mainfinding of the task force;and

(d) the time by which the Government propose to bring
amendments to this act ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHR! A. R.
ANTULAY) : (a) The need to amend the Prevention of Food
Adulteration Act 1954 had been raised by various Associations
including the Food Processing industry.

(b)and (c) . ATask Force comprising eminent jurists, legal
and technical experts was set up and coordinated by the
Confederation of Indian Food Trade and industry. The Task Force
reviewed the framework of the Prevention of Food Adulteration
Act & Rules thereunder in the context of present day needs. The
main recommendations relate to the infrastructure required to
implement the food laws, adequacy of equipment in the
laboratories, personnel employed for analysis, licensing of
vendors, development of sound industrial practices and
strengthening of the PF.A. division. Amendments to the existing
laws have also been suggested.

(d) The amendments have to be examined in consultation
with the State Governments for which the process has already
commenced.

Malaria Control
*9. SHRI SYED SHAHABUDDIN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) the total outlay for Malaria Eradication and Control
Programme under the current plan;

(b) the total expenditure under the programme during 1992-
95;

(c) the total budget outiay for 1995-96 and the expenditure
incurred upto 31st December, 1995;

(d) the major items of expenditure under the scheme for
the current year; )

(e) whether Malaria is staging a come back throughout the
country ;and i
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(f) is so, whether the Programme is being modified to
counter the threat ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A. R.
ANTULAY) : (a) and (b) . Total outlay for National Malaria
Eradication Programme during 8th Five Year Plan is Rs. 445
crores only. During the period from 1992-93 to 1994-95, an
expenditure of Rs.318.34 crores has been incurred under this
Programme.

(c} and (d) . A Provision of Rs. 139.00 crores has been
made in the B.E. 1995-96. Upto 31st December, 1995, an
expenditure to the extent of Rs. 67.98 crores had been incurred.
Major items of expenditure under the Programme include
Insecticides, Larvicides, Drugs, Establishment, Research and
Publicity.

(e) and (f) . Since 1984, Malaria incidence in the country
has been contained around 2 million cases anually as a result of
implementation of the Modified Plan of Operation for Malaria
Control. New strategies are also being implemented on a pilot
basis before being incorporated under the National Programme.

Control of Diseases

*10. SHRI GOPINATH GAJAPATHI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whetherthe Government are aware of the emergence

of new disease like AIDS and re-emergence of old diseases like-

Gastroenteritis, Malaria, T.B., Plague efc.;
(b) ifso, the steps taken to eradicate these diseases;

(c) whether a National Symposium on prevention of
Hepatitis B virus was also organised by the Indian Association
for study of the liver in Delhion February 3, 1996;

(d) if so, the recommendations made at the symposium ;
and

(e) the actiontaken by the Government thereon ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A. R.
ANTULAY) : (a) Yes, Sir.

(b) to (e) . The main strategies adopted to prevent/control
the mentioned diseases are as under :-

1. AIDS - A comprehensive Scheme for the Prevention
and Control of HIV/AIDS is currently under
implementation throughout the country. The strategies
of the Programme consist of (i) behaviour change by
creation of mass awareness about HIV/AIDS; (ii)
blood safety and rational use of blood; (iii) control of
sexually transmitted diseases; and (iv) Suveillance and
Clinical Management of HIV/AIDS infected persons.

2. T.B.-—The Government has racently revamped the
Tuberculosis Programme and has introduced a revised
strategy for the control of Tuberculosis using mutti
drug chemo therapy (MDT).

"3, Malaria —The main strategies adopted are :
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(i) Early case detection and prompt treatment;

(i) Vector control by indoor spraying in rural areas with
annual Parasite incidence 2 and above, with
appropriate insecticides and by recurrent anti farval
measures in urban areas ;

(i) Health education and community participation.

4. Gastroenterities — The Government provides
technical support through the National institute of
Communicable Diseases (NICD), Delhi in
investigating outbreak of water borne diseases and
taking remedial measures. In addition, the following
measures are also taken by heaith authorities :-

(i) Provision of safe drinking water.

(i) Improvementof food personal hygiene.

(iii) - Safe disposal of human excreta.

(iv) Appropriate Health Education.

(v) Surveillance and monitoring.

(vi) Distribution of chlorine tablets and ORS packets.

5. Plague —Activities like surveillance, training of workers
and upgradation of laboratories have been initiated in
the wake of the recent outbreak of Plague in the
country.

Indian Association for study of the Liver had organised one
and half day National Symposium on “Prevention of Hepatitis B
Virus”on 3rd February, 1996.

The Association has been requested to send the
recommendations of the Symposium as soon as finalised. These
will be examined and full action will be taken.

Family Planning Programme
*11. SHR! RABI RAY :Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whetherthe Government have decided to do away with
the targets for family planning from April 1, 1996;

(b) if so, the details thereof; and

(c) whether a pilot programme was undertaken in some
districts in this regard ? :

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A.R.
ANTULAY) :(a) and (b) . It is proposed to replace the system of
setting contraceptive targets from above by a system of
decentralised pianning at the level of Primary Health Centre.

(c) Ye,Sir.
Inter-State Water Disputes

*12. SHRI SANAT KUMAR MANDAL :
SHRIMAT! VASUNDHARA RAJE :

Will the Minister of WATER RESOURCES be pleased to
state :
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(a) whether the Prime Minister had recently cailed some
meetings in Dethi to resolve the inter-state water disputes;

(b) if so, the details thereof;

(c) the names of the participating States in these
meetings;

(d) the details of the discussions held; and

(e) the outcomethereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI
A. R. ANTULAY) : {(a) to (e) . In pursuance of the order of
the Supreme Court of India dated the 28th December,
1995 in the context of Cauvery Water Dispute, the Prime Minister
held meetings on 30.12.1995, 31.12.1995 and 1.1.1996
wherein the Chief Ministers of Karnataka, Kerala, Pondicherry
and Tamilnadu and leaders of various political parties in
their respective Legislative Assemblies and some MPs
and MLAs from these States were present. After examining the
claims of these States, the Prime Minister requested the
Chief Minister of Karnataka to provisionally release
forthwith Six Thousand Million Cubic feet (TMC) of Cauvery water
atthe rate of one TMC of water per day (in addition to the quantity
stipulated in the Cauvery Water Disputes Tribunal's interim order
of June, 1991) for saving the standing crops in Tamilnadu. A three
member Expert Group was also formed for making a careful
and quick assessment of the ground situation in the
States of Tamilnadu and Karnataka to decide about further
arrangement.

Noise Poliution

*13. SHRI PHOOL CHAND VERMA :
SHRI A. INDRAKARAN REDDY :

Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

(a) the level of urben noise acceptable under the
International Standards and the levels of noise observed in major
towns/cities in India;

(b) the reasons therefor;

{c) whether the Government have conducted any study in
regard to noise pollution in various cities/places;
(d) #so,the outcome thereof;and

(e) the steps/measures taken by the Government to
reduce the noise pollution ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) and (b) . Noise levels observed in major towns/cities in India
generally exceeded the standards in commercial, residential and
silence zones during day time. The increasing trend of noise in
these cities is due to increase in human activities including
vehicular traffic.

FEBRUARY 27, 1996
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Noise-Exposure Limit recommended by Worid Heakh
Organisation, 1980 :

Environment . Recommended Maximum Level
IndustrialOccupational 75 decibels
Community/Urban
Day time 55 decibels
Night time 45 decbels
Indoor/Domestic
Day time 45 decibels
Night time 35 decibels

(c) and (d) . Yes, Sir. The Central Poliution Control Board
has conducted noise poliution surveys in the following cities :

St. No. City
1. Ahmedabad
2 Aurangabad
3. Bangalore
4. Bhopal
5. Bombay
6. Caicutta
7. Cochin
8. Coimbatore
9, Dethi
10. Hyderabad
1. Indore
12. Jaipur
13. Kanpur
14. Lucknow
15. Madras
16. Mangalore
17. Vadodara
18. Vishakhapatnam

Generally, the noise levels in residential, commercial and
silence zones exceeded the standards during day time. In
industrial areas, noise levels, though high, were within the
standards.

(e) The steps taken by the Government to reduce noise
poliution include the following :

Noise poliution has been included in the amended Air
(Prevention and Contro! of Poliution) Act, 1887. Ambient
standards in respect of noise for different categories of areas
(residential, commercial, industrial and silence zones) have been
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notified under the Erwvironment (Protection) Act, 1986. Noise level
notified under the Environment (Protection), 1986, are given
below : ’

Maximum Ambient Noise Levels Notified under the
Environment (Protection)Act, 1986

PHALGUNA 8, 1917 (Saka)

Si.No. Category Ambient Noise Standards
(decibels)
A Day time Night time
1. Industrial Area 75 70
2. Commercial Area 65 55
3. Residential Area 55 45
4 Silence Zone 50 40

- Noise limits have also been prescribed for auto-
mobiles, domestic appliances and construction
equipment at the manufacturing stage.

~  Acodeof practice for controlling noise at source, other
than industries and automobiles, has been evolved
by the Central Pollution Control Board.

~ Regulating the movement of heavy vehicles and
segregating industries from residential areas.

-~ Environmental awareness compaigns have been
initiated through governmental and non-governmental
ofganisations.

[Translation]
Eco Mark

*14. SHRI RAJENDRA KUMAR SHARMA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether the Government have started sticking the label
of "Eco Mark" to the ecologically friendly substances;

(b) it so, the details of the steps taken by the Government
in this direction;

(c) thecontribution of the State Governments to make this
programme a success; and

(d) the incentives provided by the Union Government in
this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT ) :
(a) Yes, Sir.

(b) A scheme was launched by the Government in 1991
for labelling products which are environment friendly. The label is
known as “Eco Mark". The objective was to encourage
production and consumption of goods which met stipulated
environmental criteria along with quality requirements of the
Bureau of indian Standards.
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Under the EcoMark scheme, the Government have so far
evolved and notified final criteria for the following eleven
categories of products :

(1) Toilet Soaps

(2) Detergents

(3) Paper

(4) Architectural Paints

(5) Laundry Soaps

(6) Food ltems Part-| (edible oils, tea & coffee)

(7) Food tems Part-li (beverages, infant food, processed
" food and vegetable products)

(8) Lubricating Oils

(9) Packaging Part-l (paper boards & plastics excluding

laminates)
(10) Packaging Part-li (laminates & products thereof)
(11) Automotive Lead Acid Batteries

The Government have given publicity to the EcoMark
scheme.

(c) State Governments have been urged to promote the
Eco Mark scheme.

{d) Noincentive has been provided.
[English]

Ganga Action Plan

*15. SHR! JAGAT VIR SINGH DRONA :
SHRI SATYA DEO SINGH :

Wili the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether the Government are aware thatin spite of the
expenditure of crores (290 crores for the 1st phase &
proposed 110 crores for the 2nd phase), Biochemical Oxygen
Demand (BOD), chromium, DDT, Mist-Oxygen traces are
noticed in the Ganga water in Uttar Pradesh and even 160
million litre dust/waste is poured into Ganga water;

(b) it so, the reasons therefor; and

(c) the steps proposed to be taken to make Ganga in real
sense "pure”/unpoliuted ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FOREST (SHRI RAJESH PILOT) :
(a)to (c) . Under the Ganga Action Pian Phase |, 106 schemes
of sewage interception, diversion and treatment, low cost
sanitation, crematoria and others were sanctioned in Uttar
Pradesh at an estimated cost of Rs. 184.8 crores. Out of these
102 schemes have been completed.

These schemes have resulted in intercepting 401 mid of
sewage from directly entering the river Ganga. In the Jajmau
area of Kanpur, a common effiuent treatment plant has been set
up to deal with effluent discharge from 175 tanneries. Chromium
from this effiuent has been trapped in siudge for landfill treatment.
Treated sewage is being sent for use is sewage farms.

As a result of these measures, the water quality in terms of

 Dissoved axygen (DO) and Biochemical Oxygen Demand (BOD)
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as indicated below has shown improvement in the entire stretch
of Uttar Pradesh.

S.No. Name ofthe Town *DO (mg/1) *BOD (mg/1)
1986 1991 1995 1986 1991 1935

**Summer **Summer

Average Average
1. Rishikesh 81 71 90 16 15 13
2. Haridwar 82 69 B84 18 17 186
3. Kanpur U/s 72 79 81 71 27 20
4. Kanpur D/s 67 44 68 85 74 55
5. Allahabad U/s 64 80 82 114 26 45
6. Allahabad D/s 66 69 82 155 20 3.2
7. VaranasiU/s 56 78 85 101 26 26
8. Varanasi D/s 59 72 80 106 59 14

*DO should not be less than 5.0 mg/1.
BOD should not be more than 3.0 mg/1

**Summer Average is the mean of the value recorded
between March & June, when the flows are low and
temperature high.

An additional sewage treatment plant at Kanpur (capacity
130 million litres per day) and one in Allahabad (capacity 60
million litres per day) is under construction. When these are
completed the position is likely to improve further.

Remaining works in UP towns covered under Phase | and
Phase Il of the Ganga Action Plan will intercept, divert and treat
390 million litres of waste water. Emission standards have been
laid down for polluting industries and close monitoring is being
carried out by the Central and State Pollution Control Boards.
As regards control of DDT levels in Ganga, this Ministry has
framed hazardous substances waste emission rules to reduce
its negative impact on the environment.

[Transiation]
Production and Export of Sugar

*16. SHRI MOHAN SINGH (DEORIA) :
SHRI UTTAMRAO DEORAO PATIL :

Will the Minister of FOOD be pleased to state :

(a) the estimated production of sugar during the year 1995-
96

(b) the quantity of levy sugar out of the above production
proposed to be kept as buffer-stock for domestic use; and

(c) the quantity of sugar proposed to be exported out of
this levy sugar and buffer stock and the time by which it would be
exported ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) As
per the present production trends, sugar production during the
sugar year 1995-96 is likely to be about 140 lakh tonnes.

FEBRUARY 27, 1996

Written Answers 28

(b) Levy sugar is utilised for meeting the demand of the
Public Distribution System.

(c) Exportof levy sugar is not under consideration. Buffer
stock is being maintained out of freesale sugar portion only. No
specific exporttarget has been fixed.

Promotion of Ayurveda

*17. SHRI RAM PRASAD SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) wheather the Government propose to take fresh
initiatives to promote the Ayurveda and Indian system of
medicines;

(b) ifso, the details thereof;

(c) the present number of qualified doctors under the
Ayurveda and allopathic system of medicines annually produced
inthe country;

(d) whether the Government propose to open more
Ayurvedic and Indian system of medicine colleges in the country;
and

(e) if so, the details thereof with locations ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A.R.
ANTULAY) : (a) and (b) . Govt. of India has established a
separate Department of Indian System of Medicine and
Homoeopathy to promote these systems in the country.

(c) Theannualintake capacity of Ayurvedic colleges and
Allopathic colleges in the country is 4000 and 13000 per year
respectively.

(d) and (e) . So, Sir, Government of India does not open
new medical colleges. These are opened by State Governments
or Governmental organisations and it is accordingly for them to
decide about this.

[Translation]
New Sugar Mills

*18. SHRIMATI PRATIBHA DEVISINGH PATIL :
SHRI DHARMANNA MONDAYYA SADUL :

Will the Minister of FOOD be pleased to state :

(a) the number of applications received from various States
for setting up of new sugar mills tili date;

(b) since when each of the application has been pending
with the Government and the reasons therefor; and

(c) the time by which a final decision will be taken by the
Government in this regard ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) to
(c) . With effect from 29.11.1994 it had been decided to keep.the
Licensing process for sugar industry on hold pending a
consideration of the question whether or not delicensing should
take place. In December, 1995 it was, however, decided that
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pending applications for licences should be considered and
disposed off. As on 15.12.1995, there were 288 applications
pending consideration, of which 251 applications have been
scrutinised by the Screening Committee of the Ministry of Food
and 37 applications are awaiting scrutiny. 19 cases have been
recommended to the Ministry of Industry for grant of Letters of
intent.

itis not possible at presentto specify.any time frame in this
regard.

[English]
Export of Foodgrains
*19. SHRI R. SURENDER REDDY :
SHRI BOLLA BULLI RAMAIAH :
Will the Minister of FOOD be pleased to state :

(a) the estimated economic cost of the wheat and rice
procured by FCl during the year 1995-96 and the cost atwhich it
was allocated to the private exporters;

(b) the price at which and the countries to which it was
exported;

(c) how much profit FCl would have earned by exporting
the wheat directly;

(d) the rationale behind ignoring the Government agencies
and preferring the private parties for the export of wheat and
rice,

(e) whetheralleged irregular export procedure have made
FCito waste subsidies meant for domestic sales as these items
were given to private parties without floating the tenders;

(f) whether assessment has been made regardingthe loss
caused to the country by adopting the above procedure and
whether the responsibilities forthe same have been fixed; and

(g) it not, the reasons therefor ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) The
estimated economic cost of wheat and rice procured by the FCI
during 1995-96 is as under :-

(Price in Rs. PMT)
Wheat 5636/
Rice- 7467/- (pooled)

Prices for open sale of fine and superfine rice for export
from the public stocks held by FC| were as indicated below :-

(Prices in Rs./US $ PMT)
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Period Superfine Remarks

Fine Rice
. Rice

10.8.95-27.11.95 6300-6700 6600-7000| price range remai-
' ned the same, sale
28.11.95-6.2.95 6880-7110 7000-7420 price in port towns
were raised by Rs.
200 PMT from

10.8.94.

19.4.95-98.95 6300-6700 esoo-7ooj Even though the
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7.2.96-14.2.96

(US $ 183.06- (US $ 202.31-|Prices though indi
203.47) 212.43) cated in US doll-
ars, purchasers
have to pay in In-
dian Rupees only.

Coastal -
States

Non-Coastal ~(US $ 193.06-(US $ 202.31-
States 20549) 21445) _

From 15.2.1996 to date

Coastal States (US $ 237.73- (US $ 246.94-
only — 246.36) 255.57)

The prices for open sale of wheat for export from the pubiic
stocks held by FClwere as under -

Period
4.10.95-30.11.95

Price PMT
Rs.4150-4600

Remarks

(For sales involving
dedicated movement
by the FCltowards the
port towns, rail heads
or any other
destination, Rs. 200/-
PMT was to be
charged extra).

From2296todate US$14158 | Prices, though
Coastal towns within indidcated in US
50 km ot the Port dollars, purchasers
have to pay in Indian
Rupees only.
Other places in US$135.84
Coastal States
Non-Coastal States US $ 122.69-
'130.08 —

(b) FCisells the foodgrains to the exporters including Public
Sector Undertakings. It is not known as to which countries and
at what rates the exporters shipped the foodgrains after making
the same conform to agreed specifications.

(¢) Nowheatwas sokl by the FCl for the purposes of export
nor did it export wheat directly upto 15.2.1996. Hence, the
question does not arise.

(d) itis not correct to say that the Government agencies
like the State Trading Corporation, Minerals & Metais Trading
Corporation and the Projects & Equipments Corporation were
ignored by the FCl in sale of foodgrains for export.

(e} The sale of foodgrains to the exporters has reduced
the burden on subsidy account, which would have been incurred
because of Minimum Support Price operations and the lesser
offtake in the PDS/RPDS etc. It is not correct to say that irregular
procedures were followed by the FCI. The procedures were
approved by a High Powered Committee constituted by the
Central Government having representatives of the FC/, Ministry
of Food and Ministry of Finance.

(f)and (g) . Question does not arise in view of parts (¢) and
(e) above.
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[Translation]
Channelisation of Rivers

*20. SHF{I K. D. SULTANPURI : Will the Minister of
WATER RESOURCES be pleased to state :

(a) the amaunt allocated for channelising rivers in the hilly
States ;

(b) whether the Government are aware of the soil
erosion caused by the rivers every year in the hilly areas ;

(c) it so,the details thereof; and

d) the steps taken/proposed to be taken to control the soil
erosion ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHR! A. R.
ANTULAY) : (a) The total Eighth Plan outlay under fiood control
which includes channelisation of rivers is about Rs. 1623 crores.
No separate allocations are made for channelisation of rivers.

(b) Yes, Sir.

(c) Records of such soil erosion are not malmamed by
Central Government.

(d) Plan Funds are provided to States by the Planning
Commission by way of block grants. These grants cover the Flood
Control Sector which also includes soil erosion by river action.

[English]
Irrigation Projects
1. SHRIPARAS RAM BHARDWAJ :
SHRI SUSHIL CHANDRA VARMA :
Willthe Minister of WATER RESOURCES be pleasedto state:
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{a) ' the amountapproved by the Planning Commission ibr'
major and medium irrigation projects in Madhya Pradash

during the Elgmh Five Year Planpenod

(b) the amount released out of it dunng the above Plan
period so far, year-wnse

{c) the details of the major and medium irrigation
projects under implementation including their estimated cost;
and : :

{d) .the time by which these projects are likely to be
completed and the areas likely to be irrigated on the completion
ofthese propects ?

THE MINISTER OF STATE IN THE MINISTHY OF

WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU) : (a)

The Planning Commission has approved an outlay of Rs. 1791.29
crores for Major & Medium [rrigation in Madhya Pradash durmg
the VilI Plan.

(b) The expenditure incurred/outlay approved for Major &
Medium Irrigation in Madhya Pradesh during the years 92-93,
93-94, 94-95 and 95-96 are as under :

Year ) Expenditure/Outiay
(Rs. in crores)

1992-93 314.76 (Actual Expenditure)
1993-94 318.89 (Actual Expenditure)
1994-95 245 82 (Anticipated Expenditure)
1995-96 270.60 (Outlay)

(c)and (d) . A Statement giving details of Major & Medium
Irrigation Projects in Madhya Pradesh under implementation is
enclosed.

STATEMENT
Details of Major & Medium Imrigation Projects under Implementation in Madhya Pradesh

(Rs. in Crores/Potential in Hactares.)

-Latest

Name of Projects Expenditure Expenditure Utltimate Irrigation Scheduled
Estimated upto 3/92 upto 92-95 Potential Completion
Cost )
1 2 3 4 5 6

MAJOR PROJECTS
1. Hasdeo Bango 858.31 381.96 104.37 392,000 Beyond Viii Plan.
2.  Mahanadi 1296.41 275.98 81.72 304,900 Beyond V!l Plan.
3. UpperWainganga 17653 120.79 2434 105,300 Beyond VIl Plan.
4. Thanwar 2440 1945 187 18,200 Vili Plan -
5. Kolar 185.00 126.36 25.90 60,900 Beyond Vil Plan.
6. Pairy 3354 1952 33 . 72,800 Viil Plan
7. Jofk 46.38 2151 681 14500 Beyond Vil Ptan
8.  Kodar g 49,82 2331 484 23500 Beyond Vill Plan.
9.  Sindh Ph. | 56.43 3075 '7.80 44,900

Beyond Vil Plan.
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1 2 5 6
10. SamratAshok Sagar 24.71 18.67 1.83 37,600 Vil Plan
(Halali)
1. Urmil (IS) 16.50 9.99 3.18 7,700 Vil Plan
12. Bansagar Unit-| 936.00 261.85 58.257 249,000 Beyond Viil Plan.
(Sharing UP &
Bihar) (IS)
Unit-li 529.00 91.52 2474 | - Beyond Vi Plan.
13.  Rajghat Unit-} (1.S.) © 133.50 71.68 1920 | 116,500 Beyond Vil Plan.
Unit-11 ) 308.21 ~ 46.76 2452 | - Beyond VIl Plan.
v (TAC)
14. Bariarpur L.B.C. (IS) 143.00 34.95 10.74 43,800 Beyond VIl Plan.
15. Bawanthadi (IS) 161.49 13.1 5» 449 29,400 Beyond VIlI Plan.
16.  Mahi 129.70 28.30 1045 20,400 Beyond VIl Plan.
- 17.  Sindh Phase-l| 607.67 37.31 2374 182,000 Beyond VIl Plan.
18.  Pench Diversion 184.04 340 1.70 78,500 Beyond Vil Plan.
19. Mahan 103.14 22.28 6.62 19,700 Beyond Vill Plan.
20. Indra Sagar 1574.30 21.28 8049 123,000 Beyond VIl Plan.
21.  Omkareswar 892.00 81.84 2.64 146,800 Beyond VIII Plan.
22. Man 80.00 32.27 23.57 15,000 Beyond VIl Plan.
23, Jobat 61.68 954 10.51 9,850 Beyond VIil Plan.
24. RaniAvantibai Sagar 74284 270.10 19.00 157,000 Beyond Vil Plan.
25. BargiDiversion 1640.00 739 821 245,000 Beyond VIl Plan.
MEDIUM PROJECTS )
1. Chandora 16.50 11.60 .2.81 3,800 Vi Plan.
2. Bundala 15.00 10.88 1.94 4,500 Vil Plan.
3. Matiari 60.16 40.16 8.13 13,700 Beyond Vil Plan.
4. * DejlaDowada 50.12 35.01 7.45 12,200 ' Beyond VIlI Plan.
5. Chhirpani 31.85 25.57 6.95 9,100 VillPlan .
6. Piperiaya Nalla 13.73 10.69 1.61 6,900 VIt Plan
7.  Shivnath Diversion 1213 578 173 5,800 Beyond Vil Plan.
8. Balar 1090 8.65 119 6,800 VilPlan
9. Kaliasote 36.59 30.76 275 10,100 Vil I;Ian
10.  Tillar 565.63 46.79 4.00 9,900 Vill Plan
11. Choral 32.18 25.33 533 5,000 Vil Plan
12. Matia Moti 20.00 15.82 1.51 6,500 Vit Plan
13. Dholwad 18.18 15.29 2.24 6,500 Vit Plan
14. Kanhargaon 1527 14.01 207 3,500 Vit Plan .
1»5. Banjar 7.74 5.99 0.46 2,400 Beyond VIil Plan.
16. Ghungutta 4422 3117 6.03 13,100 Beyond VIlI Plan.
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17. Banki 13.33 11.90 0.76 3,400 Vil Plan

18. Gomukh 35.13 2478 4.37 8,100 Beyond Vil Plan.
19.  Dudhi 19.70 8.99 1.44 3,700 Beyond Vili Plan.
20. Budhna 21.60 13.06 5.86 ' 3,200 Vil Plan

21. Barnai 1540 6.95 3.20 2,800 Beyond Vill Plan.
22. Lakhundar 27.40 11.82 427 8,300 Beyond Vili Plan.
23. RampurKhurd 11.70 515 5.20 3,100 Vil Plan

24. Makroda 11.65 384 1.26 10,500 Beyond VIl Plan.
25. Gopad(L.l.S,) 10.92 6.54 1.76 5,700 VIll Plan

26. Barchar 15.67 11.29 1.92 2,400 Beyond Vil Plan.
27. Bondia 12.20 332 0.66 2,500 Beyond Vill Plan.
28. Gej 29.86 6.70 6.73 4,400 Beyond Vill Plan.
29. Mand Diversion 46.59 12.30 6.50 13,100 Beyond Vili Plan.
30. Bilaspur Diversion 6.30 041 040 5,600 Beyond Vil Plan.
31. Koserteda 35.03 6.97 0.89 11,600 Beyond VIlI Plan.
32.  KundwariLift 3.80 0.25 0.06 3,900 Beyond Vili Plan.
33.  Mahuar 43.67 4.13 023 13,800 Beyond Vill Plan.
34. Bab 52.40 2.86 043 13,600 Beyond Vil Plan.
35. Sagar 32.80 0.98 0.15 12,500 Beyond Vil Plan.

|.S. : Interstate.
[Translation)]

Forest Conservation in Gujarat

2. SHRI N. J. RATHVA : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state :

(a) the areas identified as forest/reserve forest in Gujarat;

(b) the area of land where afforestation has been done
during each of the lastthree years:

(c) whether the State Government has engaged any
foreign organisation for this work;

(d) if so, the assistance received from the Union Govern-
ment and abroad, project-wise;

(e) the expenditure likely to be incurred on each of the
project; and
(f) the progress made so farin this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) As per the State of Forest report 1993, the total recorded
forest area in Gujarat is 19388 sq. km. including 13763 sq. km.
of reserved forests.

(b) The total area afforested in the State during the years
1992-93, 1993-94, 1994-95 are 64847 ha., 73711 ha.and 69983
ha. respectively.

(c) to (f) . Atforestation activities are taken up for imple-
mentation through the State Government and voluntary agencies.
The details are given in the attached Statement.

STATEMENT

Projectwise detalls for the period 1992-93 to 1994-95 in
respectof Gujarat

(I) CENTRALLY SPONSORED SCHEMES

Name ofthe scheme  Central assistance  Extent covered
utilised ‘
(Rs.in crores) (ha.)
Intergrated afforestation -2.36 3670
and eco development project
Area oriented fueiwood and  3.26 8031
fodder project
Seed development project 0.39
Minor forest produce project  3.48 4361
Grants-in aid scheme 0.20 1108
() EXTERNALLY ASSISTED PROJECT
Name of the project Expenditure External
incurred assistance
received

) (Rs.incrores) (Rs.in crores)

National Social Forestry project  38.57 19.94
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(English]

Super Bazar

3. SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

_(a) whether alleged irregularities has taken place in making
payments to the suppliers by the Super Bazar as suppliers with
longer period credit get payment early than those suppliers with
shorter creditterms; and

(b) ifso,the reasons therefor and the steps taken to check
this practice ?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION SYSTEM) (SHRI VENOD
SHARMA) :(a) and (b) .1t has been reported by the Super Bazar
that there is no irregularity in making payments to suppliers by
Super Bazar as such. According to Super Bazar, payment to
suppliers as per theirterms is not always possible on account of
shortage of funds. However. they make all efforts to release
timely payments in respect of essentialfast moving items to avoid
stocks-outs.

Small Family Norms

4. SHRI PAWAN KUMAR BANSAL : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether Government have decided to impose small
family norms for the elected representatives; and

(b) ifso,the details thereof and progress made thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A. R.
ANTULAY) : (a) and (b) . The Ministry of Health and Family has
introduced the Constitution (Seventy-Ninth Amendment) Bill.
1992 in Rajya Sabha in December, 1992 which. inter-alia.
provides that a person shallbe disqualified for being chosen as,
and for being, a member of either House of the Parliament or
either House of the Legislature of a State, if he has more than
two children. The proposed amendment will, however, have
prospective effect only and will not apply to any person having
more than two children on the date of commencement of the
proposed amendment, or within one yearthereafter. The Bill was
referred to Department related Parliament Standing Committee
on Human Resources Development for examination and report.
The Committee has recommended that the Bill be passed.
Howeve!. the Committee has suggested to convene a meeting
of ali political parties for smooth passage of the Bill. This meeting
has not yetbeen held.

[Translation]
Pending Projects of Bihar
5 SHRIRAM KRIPAL YADAV .
SHR! LALL BABU RAI:

Will the Minister of ENVIRONMENT AND FORESTS be
pleasedto state :
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(a) the names of various developmental projects of Bihar
pending with the Union Government for clearance from
environmental and forestry angles;

(b) since when these projects are pending and the
reasons therefor ; and

(c) the steps taken by the Government to clear these
projects early ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a)and (b) . A statement is attached.

(c) A final decision on the clearances of the project
proposals is taken within a stipulated time period of 90 days from
the date of receipt of all requisite information and relevant details
from the project proponents.

STATEMENT
Si. No. Name of Projects Pending Since  Reasons for
pendency
1. 50kt/daydistillery unit  June, 1995 Additional
at Sitamarhi, Bihar of M/s information
Riga Sugar Co. Ltd. is awaited.
2. CoalBriquesting unitof  October, 1995 Under
Bokaro Steel Plan SAIL. Process.
3. Amjhore Mining Project. March, 1983 Under
M/s Pyrites Phosphates Process.
& Chemicals Ltd.
4. North Urimiri Opencast  February. 1993 Under
Mine, M/s CCL. Process.
5. RayBachra Underground February 1993 Under
Mine. M/s CCL. Process.
6. Tapin South Opencast April. 1993 Under
Mine M/s CCL. Process.
7  Gobindpur Opencast April, 1993 Under
Mine. M/s CCL. Process.
8. Hesaldag Dolomite Mine, January, 1994 Under
M/s SAIL. Process.
9. Bhawanathpur Limestone May, 1994 Under
Mine. M/s SAIL. Process.
10.  Hurilong Underground  December, 1994  Under
Mine, M/s CCL. Process.
11, ChuriUnderground Mine. November, 1991  Under
M/s CCL. Process.
12. Kedla Opencast Mine. July, 1992 Under
M/s CCL. Process.
13. AshokOpencastMine,  August, 1992 Under
M/s CCL. Process.

14,  KonarOpencast Mine,
M/s CCL

September 1982 Under
Process.
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1 2 3 4
15. KaveriOpencast Mine,  January, 1993 Under
M/s CCL. . Process.
16. Revised Bhalgoru Mine, June, 1995 Additional
M/s BCCL. information
is awaited.
17.  Pakhar Bauxite Mine, September, 1995 Under
M/s INDAL. . Process.
18.  Begru Hill Bauxite Mine, September, 1995 Under
M/s INDAL. o Process.
[English]
Wildlife Conservation

6. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether some State Governments are ignoring the
guidelines issued by the Union Government and the recommen-
dations of the Indian Board for Wildlife on wildlife conservation;

(b) if so, the details thereof;

(c) the guidelines issued to the State Governments with
regard to conservation of wildiife; and

(d) the steps taken/proposed to be taken by the
Government to implement the guidelines effectively for
conservation of wildlie in the country ?

THE MINISTER OF STATE OF MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI RAJESH PILOT) : (a) and (b) .
The guidelines issued by the Govt. on wildlife conservation and
the recommendations of the Indian Board for Wildlife are
generally being implemented by the State Govts. and U.T.
administrations. However, some States have reported that
constraint of funds is hampering proper implementation of these
guidelines and recommendations.

(c) The major guidelines issued to the State Govts. for
conservation of wildlife include :implementing the National Wildlife
Action Plan; earmarking at least 15% of the forestry budget for
wildlife; completing legal formalities for setting up national park
and sanctuaries and their proper management and development;
strengthening of infrastructure for control of poaching and illegal
trade; providing incentives and welfare measures to the field
staff; posting of trained personnel in wildlife positions; convening
regular meetings of the State Wildlife Advisory Boards, etc.

(d) Implementation of these and other guidelines are
being regularly pursued with the State and U.T.s for effective
conservation of wildlife in the country.

[Transiation]
State Pollution Control Boards
7. SHRI RAJESH KUMAR :
SHRI RAMESHWAR PATIDAR :

Will the Minister of ENVIRONMENT AND FORESTS be
pleasedtostate :

Written Answers 40

(a) whetherthe Government have any scheme to upgrade
the Status of the State Pollution Control Boards with the
assistance of the World Bank;

(b) if so, the details thereof ; and

(c) the assistance received/likely to be received under the
scheme ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a)to (c) . Yes Sir, State Pollution Control Boards of Uttar Pradesh,
Tamil Nadu, Maharash tra, Gujarat, Andhra Pradesh, Rajasthan,
Madhya Pradesh and Karnataka are being strengthened under
a scheme of assistance from the World Bank. The institutional
component of the project is designed to support a programme of
strengthening of the State Poliution Control Boards through
training of personnel and upgradation of laboratory and related
facilities. The allocation for these activities is about Rs. 147 .8
crores.

Purchase of Deep Freezer

8.  SHRI SURENDRA PAL PATHAK : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government are aware of irregularities in
the purchase of deep freezer for blood bank in 1994 from the
German based company;

(b) if so, the details thereof; and

(c) the action taken by the Government against the
guilty ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHR! A. R.
ANTULAY) : (a) In so far as National AIDS Control Organisation
is concerned, no deep freezer have been purchased for blood
bank in 1994 from any German based Company.

(b) and (c) . Do not arise.
[English]
Decontrol of Sugar

9.  SHRI RAM NAIK : Will the Minister of FOOD be
pleased 1o refer to the reply given to Unstarred Question No.
1369 on December 5, 1995 regarding decontrol of sugar and
state :

(a) whetherthe claims of Government of Maharashtra and
Karnataka have since been paid;

(b) if so,when;and
{c) if not, the reasons therefor ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) to
(c) . Maharashtra Government has been requested to provide
copies of the advice to sell the sugar on below cost price.
Karnataka Government has been requested information in
respect of rates of procurement, sales realisation etc.
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Laboratory in Medical College

10. SHRI THAYIL JOHN ANJALOSE : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Union Government have received any
proposal regarding setting up of an institute of Immunology and
a Laboratory in Alleppey Medical College, Kerala; and

(b) if so, the decision ofthe Government in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A. R.
ANTULAY) : (a) Yes, Sir, atthe level of Planning Commission.

(b) The State Govt. has been advised by the Planning
Commission to put-up a comprehensive proposal as a part of
9th Five Year Plan.

[Translation]

Sardar Sarovar Project

11.  SHRI SUSHIL CHANDRA VARMA : Will the
Minister of WATER RESOURCES be pleased to state :

(a) the number of villages likely to be affected and the
number of families likely to be displaced on the completion of
Sardar Sarovar Project, State-wise; and

(b) the plansdrawn up for their rehabilitations ?

THE MINISTER OF STATE IN THE MINISTRY OF
“WATER RESOURCES (SHRI P. V. RANGAYYA NAIDU) : (a)
The details are as under : -

Villages Affected
Fuli  Partial Total

Families to be
rehabilitated
including major

Name of State

sons/daughters
(December, 1994)
Madhya Pradesh 01 192 193 33014
Maharashtra - - 33 33 3113
Gujarat 3 16 19 4600
Total ) . 4 241 245. 40727

(b) Adetailed and elaborate Resettlement & Rehabilitation
Master Plan for the Resettiement of Sardar Sarover Project
oustees has been drawn up by the Narmada Control Authority.
Apart from allotment of House plots and Agricultural land to the
eligible families, the Project Affected Families are provided
payment of subsistence allowance. rehabilitation grant, ex-gratia,
productive assets and civic amenities like primary schools, wells,
hand pumps, transit-sheds, insurance cover and electrification.
Some of the Project Affected Persons are aiso provided

employment.
[English]
Kapkote-Karmi Motor Road

12. SHRI JEEWAN SHARMA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state
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(a) whether the clearance have been given for Kapkote-
Karmi Motor Road in district Almora, Uttar Pradesh;

{b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! RAJESH PILOT) :
(a) Yes, Sir.

(b) The proposaihas aiready been approved in principle
under Forest (Conservation) Act, 1980 on 12.1.96 for diversion
of 14.492 ha. of forest land for construction of Kapkoe-Karmi
Motor vehicle road in Almora District.

(c) Does not arise.
Comprehensive Law on Poliution

13.  SHRI R. SURENDER REDDY : Wil the Minister of
ENVIRONMENT AND FORESTS be pleased to refer to the
reply given to the Unstarred Question No. 1227 on August 8,
1995 and state :

(a) whetherthe Government have initiated to amend the
existing Pollution Control Acts and frame comprehensive law on
poliution;

(b) if so, the stage at which the matter stands at present;
and

(c) thetime by which the matter is likely to be finalised ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) to {c) . A study is presently underway to integrate the major
environmental enactments. The objective is to simplify the existing
legisiation on the environment and to remove ambiguities,
overlapping and other shortcomings. The study for preparing a
comprehensive bill pertaining to various aspects of the
environment is being done by the Indian Law Institute. The
Indian Law Institute has been asked to conclude its study early.

Pending Projects of Kerala

14.  SHRI V. S. VIJAYARAGHAVAN : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) the names of development projects submitted by the
Government of Kerala Lying pending with the Union
Government for environmental and forestry clearance;

(b) sincewhen these projects are pending along with the
reasons therefor; and

(c) the steps taken by the Government to clear these
projects early ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) and (b) . A Statement is attached.

(c) A final decision on the clearances of the project
proposals is taken within a stipulated time period of 90 days from
the date of receipt of all requisite information and relevant details

- from the project proponents.
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STATEMENT
S.No. Name of the Project Pending Reasons
Since for Pendency
1. Fisheries Harbour, stage-Ii March, 1893  Under
development at Cochin Process
2. Fishery Harbour Project at August, 1995  Under
Kayamkulam Process
Production of Jaggery

15.  SHRI ARJUN SINGH YADAV : Will the Minister of
FOOD be pleased to refer to the reply given to Unstarred
Question No.3150 on April 25, 1995 and state :

(a) whether the requisite information has since been
collected;

(b) is so, the details thereof; and
(c) if not. the reasons therefor ?

THE MINISTER OF FOOD (SHR! AJIT SINGH) : (a) to
(c) . Information has been received from 28 out of 32 States/
Union Territories for reply to parts (a), (b) & (c) of Unstarred
Question No. 3150 dated 25.04.1995. For reply to parts (d), (e),
{f) & (g) thereof information is available in respectof allthe States/
Union Territories excepting West Bengal. The remaining State
Governments viz. Governments of Andhra Pradesh, Uttar
Pradesh, Orissa and West Bengal have been reminded
repeatedly.

Details of the information received may be seen in the
Statement attached.

The assurance given in reply to the Unstarred Question No.
3150 dated 25.04.1995 had already been implemented partly on
8.1.1996 giving information available by then.

STATEMENT

Details of the information received/available in reply to parts (a)
to (g) of Unstarred Question No. 3150 dated 25.04.1995.

(a)to (c) .Governments of Assam, Bihar, Gujarat, Haryana,
Kerala. Himachal Pradesh, Karnataka, Meghalaya, Punjab,
Manipur, Rajasthan, Maharashtra, Madhya Pradesh, Nagaland,
Sikkim, Jammu & Kashmir, Tripura, Andaman & Nicobar,
Arunachal Pradesh, Goa, Chandigarh, Dadra & Nagar Haveli,
Lakshadweep, Pondicherry, Delhi, Mizoram and Daman & Diu
have informed that there is no Scheme for production of jaggery
from milky juice of date paim in these States/UTs. So no jaggery
is produced from the milky juice of date paim there.

However, Government of Tamil Nadu has stated that :-

(a) InTamil Nadu, palm trees are utilized only for collection
of Neera and for production of jaggery. The date palm
trees are the least in Tamil Nadu. They are not utilized
for Neera Collection. The date palm trees are utilized
for other products like baskets and conservative
articles. There is no specific scheme for
implementation of Date Paim Jaggery Production in
Tamil Nadu.
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(b) The details of paimyrah jaggery production in Tamil
Nadu are as follows :-

1992-93 10.13 Lakh qis.
1993-84 18.75 lakh qtis.
1994-95 21.73 lakh qis.

(c) InTamilNadu, when compared with the Sugar (Cane)
. Production, production of palm jaggery is very small.

No information regarding production of jaggery from milky
juice of date palm has so far been received from the Governments
of Andhra Pradesh, Uttar Pradesh, Orissa and West Bengalin
spite of various reminders including D.O.reminders to their Chiet
Secretaries.

(d) to (g) . According to the information received from 31
out of 32 states/UTs. jaggery is not beinY used for brewing liquor
in any State/UT excepting Himachal Pradesh. in Himachal
Pradesh, jaggery is being used for brewing liquor. Under Punjab
Excise Act, 1914 and rules framed thereunder, there is no
restriction for the use of gur for brewing liquor.

Governments of Assam and Arunachal Pradesh have
informed only that they have not implemented the Scheme for
production of jaggery from milky juice of date palm.

Governmentof Gujarat has informed that the Gujarat State
has enforced the prohibition policy and brewing liquor is an offence
under Bombay Prohibition Act. Punitive measures are taken
against the offenders whenever violations are noticed.

Government of Haryana have informed that at present
distilleries are not using gur for manufacturing alcohol as the
molasses are available in the open market. The permission to
use gur and for manufacture of alcohol has been withdrawn by
the State Governmentw.ef. 12.5.1995.

Government of Jammu & Kashmir have informed that no
incident of jaggery being used for brewing liquor by any distillery
in the State has come to light.

Government of Uttar Pradesh has informed that use of gur
(jaggery) is not allowed for brewing liquor in eastern Uttar Pradesh
and other parts of the State. Excise Intelligence Bureau under
the Department of Excise and Police Conduct raid for unearthing
the cases of illicit distillation of liquor by use of gur and action is
taken against people found guilty underthe Rules.

Government of Goa have informed that in the State of
Goa, jaggery is not permitted to be used for brewing liquor.
However, few cases of ilicit distillation using jaggery are detected
from tim > to time. For checking the same, the State Excise
Department has instructed Excise Inspectors to conduct raids to
check illicit distillation using jaggery. .

The Government of Maharashtra has stated that iarge
quantity of jaggery unfit for human consumption is used for
producing alcohol including illicit liquor. The details of the quantity
of unfitjaggery actually used in the iliicit fiquor cannotbe assessed.
The business of sale, purchase and possession of unfit jaggery
is regulated by licence issued under Maharashtra Gur &
Khandseri dealers licensing Order, 1963. The Government of
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Maharashtra has laid down certain regulations for sale and
purchase of jaggery/gur. Accordingly, the unfit jaggery is sold to
the farmers as a cattle feed. it has further been decided to
restrict the stock of gur with the dealer upto 500 quintals. The
scope of action on the dealers of jaggery/gurby the State Excise
is limited since the purchases of gur/jaggery for the illicit distillation
is made attimes —in small quantity and such purchases are made
without leaving any proof. To examine the illegal sale or purchase
of gur /Jaggery, special machinery is available with the Collectors
and Controller of Rationing in their respective areas. The State
Excise is also always trying to find out the sources of supply of
jaggery/gurto the illicit distilieries.

The Government of Tamil Nadu has stated that jaggery is
notbeing used in the manufacture of Indian Made Foreign spirits
in this' State. Only neutral spirit is used for the manutfacture of
Indian Made Foreign liquor. However, instances of misuse of
jaggery by certain persons for distillation of illicit arrack have come
to notice. The jaggery (palm jaggery) produced in TamilNadu is
more nutritious and costly than the cane jaggery. Hence, the palm
jaggery is not utilized for production of alcohol. Further the paim
jaggery produced in Tamil Nadu is consumed in local areas.
Action is taken under the provisions of the Tamil Nadu Prohibition
Act. 1937 against the persons using jaggery for distilling illicit
arrack. The jaggery gur, vehicles etc. are seized and criminal
action is launched against them by the State Police under the
relevant provisions of the said Act.

No information regarding use of jaggery for making alcohol
has been received from the Government of West Bengal in spite
of repeated reminders including D.O. reminders to their Chief
Secretary.

Quota of Sugar and Foodgrains

16. SHRiI P.C. THOMAS :
SHRI KRISHAN DUTT SULTANPUR! :
SHRI SHRAVAN KUMAR PATEL :
SHRI'SOBHANADREESWARA RAO VADDE :
SHRI RATILAL VARMA :
SHRIMAT! KESHARBAI SONAJI KSHIRSAGAR
SHRI N.K. BALIYAN :
SHRI MULLAPPALLY RAMCHANDRAN :
SHRI R. SURENDER REDDY :

Wil the Minister of FOOD be pieased to state :

(a) whether the quota of sugar and other items of ration
has been increased on the basis of 1991 census from January.
1996 onwards as announced by the Government;

{b) if so,the quantity of each item made available for the
months of January and February, 1996, State-wise:

(c) whether the cane growers in Andhra Pradesh have
been allocated levy sugar as per the announcement made by
him; and

(d) ifso, the details thereof ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) and
"(b). Atpresent, rice, wheat, sugar, edible oil and kerosene oil
are distributed through the Public Distribution System (PDS).
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The allotment of rice and wheat for PDS are decided on a month
to month basis by a Committee of Secretaries which decides on
the basis of the demand received from various States/Union
Terittories, their relative needs, off take, stocks in Central Pool,
etc. and not on the basis of the population.

2. The allocation of edible oil for PDS is made keeping
in view the demand and supply gap & not on
population figures.

3. A 3% increase has been made in the allocation of
Superior Kerosene Oil (SKO) fer the country as a
whole during the year 1995-96 over the previous year
and thereafter no increase has been effected.

4. The levy quota of sugar for Public Distribution
System has been revised on the basis of 1991 census
from January. 1996. The quantity ot sugar made
available to each State/Union Territory for months of
January and February. 1996 is placed in the given
Statement.

(c) and (d). The data/information furnished by the sugar
factories ot Andhra Pradesh for allocation of ad-hocbonus quota
to cane suppliers is being processed before issuing allocation
orders.

STATEMENT

Statement indicating allotment of Sugar in respect of
various States/UTs forthe Month of January'96 and February'96.

Sl.No.  State/UTs Monthly quota  Monthly quota
January'sé February'96
1. Assam 10248.0* 9524.0
2. Bihar 36707.0 36707.0
3. Sikkim 174.0 174.0
4. Meghalaya A 7520 752.0
5. Mizoram 293.0 293.0
6. Orissa 13456.0 13456.0
7. West Bengal 28934.0 28934.0
8. Jammu & Kashmir 3567.0 4001.0**
9. Arunachal Pradesh 366.0 366.0
10. Andaman & Nico. 1692.0@ -
11. Lakshadweep 486.0 -
12. Manipur 7820 7820
13. Nagaland 542.0 542.0
14. Tripura 1173.0 1173.0
15. Delhi 11973.0 11973.0
16. Andhra Pradesh 28267.0 28267.0
17. Guijarat 17557.0 17557.0
18. Haryana 6996.0 6996.0
19. Kerala 12368.0 12368.0
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20. Tamil Nadu 237410 23741.0
21. Maharashtra 33550.0 33550.0
22. Karnataka 19117.0 19117.0
23. Punjab 8619.0 8619.0
24. Uttar Pradesh 591220 591220
25. Rajasthap 18704.0 18704.0
26. Goa 508.0 508.0
27 (a) Daman & 260 260

(b) Diu 17.0 17.0
28. Dadra, Nagar & Haveli 60.0 60.0
29. Chandigarh 391.0 391.0
30. Himachal Pradesh 21970 21970
31. (a) Pondicherry 360.0 360.0
"~ (b) Karikal 86.0 86.0

(c) Mahe 18.0 180

(d) Yanam 8.0 8.0
32.  Madhya Pradesh - 281270 28127.0
33. Bhutan 315.0 3150

*  Including Festival Quota of 724.0 MT

** Including Festival Quota of 434.0 MT

@ Aliotment has been made for 6 months i.e., up to June,
1996. :

[Translation]
Health Projects
17.  SHRI RAJ NARAIN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) whether some projects partaining to Uttar Pradesh
particularly to backward and rural areas of the Eastern region
are pending with Union Government for approval,

{b) is so,the details of projects;

(c) the progress made in regard to each project separately
and the reasons for delay therein,

{d) whether representations have been received from the
State Government in this regard;

(e) if so0, the details thereof; and

(f) the time by which approval is likely to be accorded to
these projects ? )

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHR! A. R.
ANTULAY) : (a) to (f) . Information is being collected.
[Transiation] ‘

) Poliution in Gujarat

18. SHRI MAHESH KANODIA :

SHRI CHHITUBHAI GAMIT :
SHRI HARILAL NANJI PATEL :

Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state :
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(a) the details of complaints received by the Government
against major industries in Gujarat in respect of violation of
Environmental norms particularly in Jamnagar, Surat, Hazira and
Wapi; .

(b) whether the Government have made any study to
assess the pollution potential in different areas of the State;

(c) if so,the details thereof; and

(d) the action taken or proposed to be taken by the
Governmentin this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) Complaints have been received against some major industries
in Gujarat including those located at Jamnagar, Surat, Hazira
and Vapi. These complaints are primarily with regard to discharge
of effluents and emissions reported to be causing pollution in the
areas.

(b) and (c) . Yes, Sir, Studies undertaken in some of the
polluted areas have indicated that.a number of industries do not
confirm to the prescribed standards. The Gujarat Pollution
Control Board has undertaken intensive monitoring of polluting
industries in Gujarat through their regional and sub-regional
laboratories. These industries include mainly drugs, and pharma-
ceuticals, dyes and dye-intermediates plants. Due to discharge
of the effluents and emissions from these industries,
contamination of ground water has been observed in some areas,
besides posing air and water pollution problems.

(d) The measures taken by the Government in this
regard include :

(i) Industries have been directed to install necessary
pollution control equipment within a stipulated time
frame. Gujarat Pollution Control Board has issued
directions to a number of industries for non
compliance of prescribed standards under the Water
and Air Acts and has also issued a closure orderto a
number of defaulting units.

(i} Vapiand Ankleswar have been identified as critically
polluted areas and an action plan to control industrial
pollution in these areas have been prepared.

(iii) A scheme has been initiated for setting up of
Cemmon Effluent Treatment Plants (CETPs) in
clusters of small-scale industrial units. CETPs have
already been set up in Nandesari, Bholay, Sarigem,
Odhav & Jetpur, CETPs are under constructions at
Vatva & Vapi.

(v) Environmental guidelines have been evolved for
siting and operation of industries. Besides
environmental impact assessment notification has
been issued on 27-1-94 making it compulsory to seek
environmental clearance from the Government for
the specified categories of developmental projects.

(v) Fiscal incentives are provided for installation of
poliution control equipment and aiso far the shilting of
polluting industries from congested areas.
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Godowns STATEMENT i
19. SHRI KASHI RAM RANA : State-Wise Number of Godowns Under Construction
SHRI GABHAJI MANGAJI THAKORE : .
SHRI LALL BABU RA| : FOOD CORPORATION OF INDIA :
SHRI HARIBHAI M. PATEL : ) Sl. No. Name of the State/U.T. No. of godowns
SHRIMAT|I BHAVNA CHIKHLIA : - -
SHRI MOHAMMAD ALI ASHRAF FATMI : 1. Mizoram 02
. DR.K.D JESWANI: 2 Himachal Pradesh ' 01
Wil the Minister of FOOD be pleased to state : 3 Jammu & Kashmir 01
(a) the number of godowns constructed or under 4, Madhya Pradesh o1
construction State-wise and Union Territory-wise at present; and
05
(b) the number of the godowns constructed by the
Central Warehousing Corporation in each State ? CENTRAL WAREHOUSING CORPORATION :
THE MINISTER OF FOOD (SHR! AJIT SINGH) : {a) The 1. Andhra Pradesh 03
details of State-wise number of godowns constructed by FCl as 2 Delhi o1
on 1.2.1996 are furnished in the Statement-| ’ . :
The details of State-wise number of godowns under 3. Gujarat 02
construction by FCI and CWC are furnished in the Statement-I! 4. . Karnataka 01
(b) The details of State-wise number of godowns 5, Madhya Pradesh 03
constructed by Central Warehousing Corporation as on 1.1.1996
arefurnished in the Statement-1l\. 6. Maharashtra . 02
STATEMENT | 7 Orissa o1
State-Wise Number of Godowns Constructed by Food 8. Rajasthan 01
Corporation of India as on 01.02.1996 :
9. West Bengal - 02
S.No. Name of the State/ No.of FC| owned
Union Territory godowns 16
1. Assam 19
2. Arunachal Pradesh 03 STAT;MENT "
3. Tripura 02 Statewise Number of Godowns Constructed by
4. Manipur (Imphal) 02 : CWC.ason1.1.96
5. Nagaland - 04 . - ]
6 Mizoram 03 Sl.No.  State/Union Territory No.of godowns
7. Meghalaya 02 1. Arunachal Pradesh -
8. Bihar 19
9. Orissa 21 2. Andhra Pradesh 37
10. WestBengal 26 3 " Assam 05
1. Sikkim 01 o :
12. Delhi 07 4. . Bihar . 13
13. Himachal Pradesh 03 5 Goa ' 02
14, Jammu & Kashmir 10 o o
15. Haryana 37 6. Guijarat ’ ‘ 16
16. Punjab 104 7 “H
17. Chandigarh 04 » - Hanyana ‘ 09
18. Rajasthan 35 8. * Himachal Pradesh 02
19 Uttar Pradesh 51 o garme o
: 9. J & Kash -
20. Andhra Pradesh 35 : ammuSRashme . ,
21. Kerala 20 10. Karnataka » ) : - 10
22, Karnataka 11 \ B .
1. Kerala - . 05
23, Tamil Nadu 16 era
24. Pondicherry 03 12, Madhya Pradesh . 30
25. Gujarat 14 13. - Maharashtra(including JNPT) - 22
26. Maharashtra & Goa 17 » ] .
27. Madhya Pradesh 41 14. Manipur ‘ -
510 15. Meghalaya -
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1 2 ' 3

16. Mizoram ' 01
17. Nagaland 01
18. Orissa 08
19. Punjab 19
20. Rajasthan 06
21. Sikkim o -
22. Tamil Nadu 20
23. Tripura 02
24. Uttar Pradesh 41
25. West Bengal 20
26. Chandigarh 01
27. Delhi 08
28. Pondicherry 01

i 279
[English]

Import of Sugar Under OGL

20. SHRI HARIN PATHAK : Will the Minister of FOOD
be pleased to state :

(a) whether the Government had allowed duty free
import of sugar under open general licence and the importers
are under no obligation to either furnish the details in respect of
contracted price, country of origin and sale of imported sugar to
the Government;

(b) if so, the reasons for allowing the duty free import of
sugar under OGL when there is no shortage of sugar in the
country;

(c) the measures proposed to be taken to ask the
importers to either sell the sugar at reasonabie profits orto stop
the facility under OGL ; and

(d) if so, the reasons therefor ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a) Yes,
Sir,

{b) to (d} . Government, with a view to augment the
availability of sugar in the domestic market and to keep the opep
market prices of sugar under check, decided to allow import of
sugar with zero duty. so as to enable the importers to sell their
sugar in the domestic market at competitive prices. it was for the
importers to sell the sugar imported by them in the open market
as per market considerations and their own commercial

judgement.
[Translation]
Ecologically Affected States

21.  SHR! KRISHAN DUTT SULTANPURI : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :
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(a) the names of the States which are ecologically most
affected in the country; and '

(b) the action taken by the Government to check it during
the lastone year ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) The ecologically most affected States in the country are
Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram,
Nagaland, Tripura, Jammu and Kashmir, Karnataka, Himachal

.Pradesh, Goa, Maharashtra, Tamil Nadu, Keraia, Hilly regions

of Uttar Pradesh and West Bengal.

(b) The various steps taken by the Government for
checking degradation of forests are :

(i) Financial Assistance is given to the State
Governments and voluntary agencies for
afforestation, protection of forests and restoration of
ecological balance.

(i) institution of ‘Van Mukhiya' has been created at
Panchayat level to have eftective communication
between village communities and forest ofticials in
respect of plantations, management, protection and
benefit sharing aspects.

(i) States have been askedto consider to ban felling of
green trees above 1000 mtrs. altitutde and ecologically
sensitive areas.

(v) A network of protected areas has been created to
protect endangered flora and fauna.

(v) Studies are sponsored in environmentally sensitive
areas to prepare action plan to conserve, protect and
preserve the environment as well as to draw up
sustainable development plans.

Sugar Mills in Uttar Pradesh

22. SHRI PANKAJ CHOWDHARY :
SHR!I SANTOSH KUMAR GANGWAR
SHRI RAMPAL SINGH :

Will the Minister of FOOD be pleased to state :

(a) whether Government of Uttar Pradesh have sought
permission for expansion and issuance of licences for setting up
of some new sugar miils in the state;

(b} ifs0, the details thereof,

(c) ifnot, the reasons for delay in issuance of licences for
setting up ot new sugar mills;

(d) whether new sugar mills have started functioning in
Nawabganj, Miranganj and Bareilly in Uttar Pradesh:

(e) if so, the details thersof: and

(f) the time by which decision is likely to be taken in this
regard ?

THE MINISTER OF FOOD (SHR! AJIT SINGH) : (a{to
(c) . Yes Sir. A Statement showing the details of the proposats
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recommended by Government of Uttar Pradesh for grant of letters
of intent for establishment of new sugar factories as well as for
effecting substantial expansion in the existing units is attached.

(d) to {f) . The Central Government has issued letters of
intent for setting up of new sugar factories at Mirganj and
Nawabganj in District Bareilly, while the existing sugar factory at
Bareilly is holding a letter of intent for effecting substantial
expansion from 1016 to 2500 Tonnes Cane Crushing per dav.
Both the new sugar factories have notyet gone into production.

Generally it takes 3~4 years for establishment of a new sugar
factory. )

STATEMENT

Statement showing the details of the proposals recommended
by Government of Uttar Pradesh for grant of Letters of intent
for new factories as well as expansion in existing units
(Ason 15-02-1996).

NEW PROPOSALS

SlI. No. Name of District No.of proposals
recommended by
State Government

1. Meerut 1

2. Saharanpur 1

3. Bulandshahr 1

4, Aligarh 3

5. . Bijnor 2

6. Badaun 3

7. Bareilly 1

8. Lakhimpur Kheri 3

9. Padrauna 1

16

EXPANSION PROPOSALS

1. Meerut 1

2. Haridwar 2

3. Saharanpur 2

4. Ghaziabad 1

S. Muzaffarnagar 1

6. Shtapur 2

7. Pilibhit ‘ 1

8. Faizabad : 1

9. Nainital 1

10. Gonda 2

11. Padrauna 2

12. Kheri 3

PHALGUNA 8, 1917 (Saka)

Written Answers 54
13. Gorakhpur 1
14, Bareilly 1
15. Bulandshahr 1
16. Barabanki 1
17. Bijnor 1
18. Moradabad 1
19. ' Farrukhabad 1
26

Issue of Ration Cards

23. DR.RAMESH CHAND TOMAR :
SHRI MOHAN RAWALE :
SHRI PAWAN KUMAR BANSAL :

Will the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to state :

(a) whether Government have issued fresh guidelines for
issuance of ration cards to the citizens; and

(b) if so,the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION SYSTEM) (SHRI VENOD
SHARMA) : (a) and (b) . The Government of India advised the
State Governments/UTs that while they may use photo identity
cards as one of the methods to expedite verification before
issue/renewal of ration cards, they should continue with other
means of verffication also to avoid difficulties 10 the consumeys in
the process.

[English]
Polio Patients

24. DR.K.V.R. CHOWDARY :
SHRIMATI KESHARBA|I SONAJI KSHIRSAGAR :

Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

{a) whetherthe Government have conducted any survey
to assess the number of polio patients in the country;

(b) ifso, the details and outcome thereof;

(c) whether the Government have chalked out, any time
bound action plan to eradicate polio; and )

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRI A.R.
ANTULAY) : (a) and (b) . A survey was conducted during 1981-
82 by the Indian Council of Medical Research to assess the
incidence of Polio in the country. The findings indicated that the
incidence rate was 1.7 in rural areas and 1.6 in urban areas per
1000 children of 0 to 4 years of age.
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(c)and (d). The Pulse Polio Immunisation Programme was
launched during 1995-96 to provide two doeses or Oral Polio
Vaccine (OPV)to children below three years of age throughout
the country on 9th December, 1995 and 20th January, 1996. 8.7
crore children were provided OPV on 9 December, 1995 and
9.3 crore children received the vaccine on 20th January, 1996.

National Zoological Park
25. SHRICHETANP.S.CHAUHAN : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Central Zoo Authority has set up an
autonomous society to manage the National Zoological Park, New
Delhi;

(b) if so, the details thereof including the composition of
the society; and

(c) the other steps taken or proposed to be taken by the -

Central Zoo Authority to improve the standards of zoos in the
country ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT) :
(a) and (b) . The Central Zoo Authority has in its meeting held on
5.1.96 recommended for handing over the management of the
National Zoological Park to an autonomous society/Trust. The
matter is being processed in the Ministry for working out the
details.

-(c) The Central Zoo Authority has taken following steps
for improving the Zoos in the country :

1. Mandatory conditions for improving the housing and
upkeep of animals in various zoos have been
incorporated in the recognition letters issued under

- the Wild Life (Protection) Act.

2. Technicalassistance is given to zoos in designing of
- the enclosures for various species and other facilities
like hospital, food storage etc.

3. Financial assistahce is provided to the zoos for
improvement of housing and upkeep of animais,
improving sanitation, and other hygienic conditions.

4. Training programes are organised forthe managers,
supervisory staff and the zoo keepers.

5. Research projects on various aspects of zoo
management have been awarded to eminent research
institutions.

6. Workshops and meeting are organised for transfer

of technology on zoo management to the managers
and verterinarians in the zoo.

Mortality Rate
26. SHRI SHRAVAN KUMAR PATEL : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether mortality rate attributable to tobacco related
diseases in the United States and other developed countries is
fast declining and it alarmingly increasing in India;
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<. (b) it 50, the morttality rate due to tobacco related

~ diseases in the country in 1981, 1991 and 1995;

- (¢} whether despite the statutory warning on the
cigarette packs, advertisements and publicity for cigarettes, bidis
andtobacco production goes on unabated; and -

(d) thesteps taken to curb the smoking ?

" THE ‘MINISTER OF HEALTH AND FAMILY WELFARE
AND MINISTER OF WATER RESOURCES (SHRIi A.R.
ANTULAY) : (a) Available studies indicate a declining trend in
mortality rate atiributable to tobacco related diseases in USA
and European union countries. However, no reliabie trend on
the same is available for india.

(b) No reliable data is available, year-wise. However, it is
estimated that about 8 lakh people die per year due to tobacco
related diseases in the country.

(c)and (d) . The present statutory warning has not brought
about desired impact. Accordingly, it is proposed to enact a
comprehensive legislation providing inter alia for a statutory
warning on all packages of tobacco and tobacco products in the
form of more telling slogans. The slogans, size of the lefters of
the slogans and languages in which these will be printed on the
packages will be notified by the Government from time to time.

Chilka Lake

27. SHRI BRAJA KISHORE TRIPATHY : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
refer to the reply given to Unstarred Question No. 1394 on
August 8, 1995 and state :

(a) whetherthe Government of Orissa has undertaken a
comprehensive environmental study impact assessmen*
in respect of prawn culture projects in the Chilka Lake;

(b) whether the Government ha(te received such study
reportfrom the State Government;

(c) if s0,the details thereof; and

(d) if not, the action taken by the Government to save this
lake from the ecological disaster ?
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